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THE DEPUTY CHAIRMAN   :  You 
have spoken enough. 

PAPERS LAID ON THE TABLE 
'. ANNUAL REPORT (1967) OF THE COUNCIL OF 

SCIENTIFIC AND INDUSTRIAL 
RESEARCH    AND    BELATED      PAPERS 

II. ANNUAL REPORT 0968) OF THE SCIENTIFIC 
AND INDUSTRIAL RESEARCH AND 
RELATED  PAPERS 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : Madam, I beg to lay on the Table a 
copy each of the following papers :— 

(i) Annual Report of the Council of 
Scientific and Industrial Research for the 
year 1967, together with the Audited 
Statement of Accounts for the year 1966-67 
fin English and Hindi). 

(ii) Annual Report of the Council of 
Scientific and Industrial Research for the 
year 1968, together with the Audited 
Statement of Accounts for the year 1967-68. 

(iii) Statement giving reasons for the 
delay in laying the Reports mentioned at (i) 
and (ii) above on the Table of the House. 

[Placed in Library. See No. LT-1773/69 for 
(i) to (iii)] 

ANNUAL REPORT (1967-68) AND 
ACCOUNTS OF    THE    INDIA    TOURISM        

DEVELOPMENT CORPORATION   
LIMITED,    NEW   DELHI   AND RELATED 

PAPERS 
THE DEPUTY MINISTER IN THE 

MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRIMATI JAHANARA 
JAIPAL SINGH) : Madam, on behalf of Dr. 
Karan Singh, I beg to lay on the Table, under 
sub-section (1; of section 6I9A of the 
Companies Act, 1956, a copy each of the 
following papers:— 

(i) Third Annual Report and Ac" counts of 
the Indian Tourism Development 
Corporation Limited, New Delhi, for the year 
1967-68, together with the Auditors Report 
on the Accounts. 

(ii) Review by Government  on the working   
of the    Corporation. [Placed in Library. See 
No. LT-1774/69 for (i) and (ii)] 
ANNUAL  REPORT  (1966-67)   AND    ACCOUNTS   
OF   THE   SHIPPING     DEVELOPMENT 
FUND    COMMITTEE    AND        AUDIT    

REPORT THEREON 
THE DEPUTY MINISTER IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR 
IQBAL SINGH): Madam, I beg to lay on ihe 
Tabic, under sub-section (6) of section 16 of the 
Merchant Shipping Act, J 968, a copy of the 
Report and Accounts of the Shipping 
Development Fund Committee for the period 
ended the 31st March, 1967, together with the 
Audit Report on the Accounts. [Placed in 
Library. See No. LT-1886/69]. 

FINANCIAL    ACCOUNTS (1967-68) OF THE 
CENTR\L  GOVERNM£NT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA) : Madam, I beg to 
lay on the Table, under cl&use (I) of article 151 
of the Const! ution, a copy of the Finance 
Accounts of the Central  Government   for  the  
year   1967-68. 

[Placed in Library. See No. LT-1718/69.] 

I. RESOLUTION SEEKING DISAPPRO-
VAL OF THE BANARAS HINDU 

UNIVERSITY AMENDMENT) 
ORDINANCE 1969 (NO. 7 OF 1969) 

II. THE BANARAS HINDU   UNIVER-
SITY (AMENDMENT) BILL 1969. — contd 

THE DEPUTY CHAIRMAN : Now we go 
on to the next item. Mr Mulka Govinda Reddy. 

 
SHIR MULKA GOVINDA   REDDY 

(Mysore) : Madam Deputy Chairman, at the 
outset I must oppose the Ordinance that was 
issued on 17th July. It looks as though this 
Government wants to run this country by 
Ordinances. It is an affront to Parliament. 
Parliament was scheduled to meet on the 21st 
July and on the 17th July this Ordinance was 
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issued by the Government. It is very 
unfortunate that this Government should take 
Parliament for granted. Just before Parliament 
meets they are in the habit of issuing 
Ordinances and thereby make it a fait accompli. 
We must strongly protest against this. I have 
gone through the provisions of the Ba-naras 
Hindu University (Amendment) Bill. 1969. It is 
a very retrograde step that the Education 
Minister has taken. As Mr. Rajnarain put it the 
other day, it would have been better if we had 
dis-cusssd the Banaras Hindu University 
Inquiry Committee's Report. We had plenty of 
time. Before this Bill was brought before this 
House, we could have discussed this Report and 
Members could have expressed their views and 
in the light of the discussion if the Minister had 
brought forward a Bill, it would have been 
better. Unfortunately, the Minister did not 
provide an opportunity to Members to express 
their views on the recommendations of the 
Banaras Hindu University Inquiry Committee. 
This Bill gives a go by to university autonomy. 
It looks as through the present Minister, who 
was once a Vice-Chancellor, wants to put the 
clock back. On the other hand, we expected that 
more radical reforms would be introduced. He 
knows about education. He was a professor. He 
was the Vice-Chancellor of a University. We all 
expected that he would have taken into 
consideration world trends in university 
reforms. Students should participate in the 
activities of the university. Students should 
participate in prescribing the syllabi for the 
different courses of study. Students should also 
have an opportunity for the management of the 
affairs of the university. Throughout we have 
been seeing movements taking place. Students 
in Paris were almost in a position to pull down 
the De Gaulle Government in May, 1968. 
Similar movements have taken place in Japan, 
in the U.S.A. and in many other universities. 
Students want proper involvement in education. 
Unfortunately this retrograde Bill has been 
introduced by the Minister. All the elected 
bodies have been done away with and only 
nominated bodies are going to run this Univer-
sity. Instead of giving it the name of Banaras 
Hindu University (Amendment) Bill, 1969, he 
should have said that a department of the 
Government of India and the Government of 
India in the Education Ministry will run the 
Banaras Hindu University.       This is a very 
un- 

fortunate situation. It is true that there was 
unrest, that there was agitation in the Banaras 
Hindu University. It may be unprecedented in 
the history of any university. But this is not 
peculiar to the Banaras Hindu University. It 
happened in Aligarh. It is happening in other 
universities. For the last eight months the 
university at Hyderabad, the Osmania 
University, has closed down, may be for a 
different reason. But the student unrest is there, 
student agitation is there. Some of the Members 
have said that the students should not take part 
in politics. The entire fabric of society is 
involved. Whether we like it or not, whatever 
the Government does will have far-reaching 
effects, and therefore to say that the students 
should not take part in politics will not be 
accepted by any section of the student 
community. The very Government that says 
that students should not take part in politics 
encouraged the students to take part in politics. 
Whatever Governmen is in power, it always 
says that students should not take part in 
politics. But when they are once in opposition, 
they get the students to take part in politics. It is 
their birthright as it is the birthright of any other 
section of the Community to take part in 
politics, but in agitations they may not. But if it 
concerns their vital interest, if the university 
increases its fees, if the university imposes 
certain conditions, then the students have a 
right to agitate for a reduction of the fees. If the 
university does not provide proper hostel 
accommodation, if the university does not 
provide proper scholarships for the deserving 
students, then the students will have to agitate. 
It is within everybody's knowledge and every 
body knows that unless and until you agitate, 
however righteous your cause may be, this 
wooden Government will never yield and they 
have yielded whenever there is agitation. 
Unless there is agitation it is not possible to 
bring widsom to this Government. It is not 
possible to solve what you want to be solved. 
Therefore, Madam, I plead that this Bill does 
not indicate any scope for students' in-
volvement and students participation in the 
affairs of the university. 

Madam Deputy Chairman, there are five 
Central Universities now in this country. 
Banaras Hindu University, Aligarh University, 
two universities in Delhi, and Visva-Bharati. 
These are all situated in places where the 
Governments concerned themselves give 
support 
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[Shri Mulka Govinda Reddy] 
to run more universities. We have been 
pressing that in order that there is proper 
integration and in order that no discrimination 
is meant against the people in the South, at 
least one or two Central universities should be 
opened in the South, particularly at Bangalore. 
But that has not caught the imagination of the 
Minister. He is feeling shy because he is 
coming from Mysore and if he advises the 
Central Government to open a Central 
university in Bangalore, ne may be 
misunderstood. Madam Deputy Chairman, 
education is in the State List, and it is the 
primary responsibility of any State 
Government worth the name to give university 
education as well as primary education to its 
subjects. So, it is the bounden duty of the State 
con- . cerned to start more universities, but the 
character of the Central universities that are 
run by the Central Government, for which 
enormous funds are provided through the 
University Grants Commission, should 
change. I entirely agree with the 
recommendation made by this Banaras Hindu 
University Enquiry Committee that post-
graduate courses should only be allowed to be 
taught and professional and technological 
courses should be allowed to be taught in the 
Central university. For courses like B.A., 
B.Sc. and B.Com. it should be the res-
ponsibility of the State concerned to start that 
university. 

Madam Deputy Chairman, this temporary 
measure, as expected, is not going to solve 
th" problem unless this salient 
recommendation that has been made by the 
Committee is implemented. 

The Minister wh:le moving the Bi'] said 
that the Committee had made two sets of 
recommendations,one short-term and the 
other long-term. By the short term ones I do 
not understand how he is going to set right 
the things that are so bad in the Banaras 
Hindu University. By merely removing the 
elected element and by appointing his own 
henchmen to the different university bodies 
and by running it as a department of the 
Government of India I am sure he will not be 
in a position to improve the condition that 
are existing in the Banaras Hindu University. 
More radical measures should have been 
thought of but not in the way he has done in 
the reverse direction. Madam Deputy 
Chairman, we know, for instance, that we all 
believe 

in democratic methods, that we all have faith in 
parliamentary institutions and when we accept 
parliamentary democracy, it means rule of the 
party which has the majority, which has the 
confidence of the House. Today because of the 
Presidential election the Congress Party which 
has the majority in Parliament is divided, and 
the Congress President is dismissing the Prime 
Minister and her trusted colleagues. Similarly 
the Prime Minister claims the right of the 
American President to dismiss the sparty 
President and his colleagues. Does it mean that 
just because the Congress Party is today in 
such a rotten condition and today it is divided 
and because it cannot govern the country 
properly according to law the Prime Minister 
should advise Gen. Manekshaw to take over 
the powers of the Government and dissolve 
Parliament  ? 

SHRF AKBAR ALI KHAN (Andhra 
Pradesh) : Madam, is he discussing the Bill? 

THE DEPUTY CHAIRMAN : What is he 
discussing ? 

srt TT3RTTPTT : spiT f? ?T  3TTW   eft 
iri tsrsT *%.f x^\r ? IT? f^rsr srrcrft^ 

SHRI MULKA GOVINDA REDDY: Please 
listen. So, nobody will ever suggest such a 
method. Nobody would want that Ayub Khan 
or Yahya Khan should come and dissolve 
Parliament. If the present Congress Party 
because of its inherent weakness cannot rule 
this country, the other parties will take over 
through democratic methods. Similarly if the 
present administration in the Banaras Hindu 
University has failed to discharge its functions 
properly, to govern the university properly and 
to create a good atmosphere for the university 
students there, the method that the Minister has 
suggested is not the proper method. We should 
faith in human brings. We should have faith in 
human Tightness and we should have fai'h in 
our own people tha< i f they are elected, they 
will control the university and manage the 
affairs, and not because they are nominated by 
the Government of India. Therefore, Madam 
Deputy Chairman, I do not approve of the Bill 
that is  now placed  before us. 
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The Committee has made very salient 
recommendations. In Chapter Iv" on page 83, 
they say— 

"It  is  the  function of '.he  Centra 
Universities to take eff iccive measures tj 
raise the    level and quality of tea-c'rn'j, 
learning and research, and general upgrading 
of academic standards.'' 

If .his is adhered to, if this is implemen1-ed, in 
an earnest way, much of the trouble th i is there 
in the Banaras Hindu University would not 
have been there. 

Midim Deputy Chairman, for these Cm ral 
Universities we are spending cores of rapses. 
The Central Uni-veni.ies should have an all-
India character and they should b;nefit all 
students coming from all quarters of India. But 
because of th) situation, because of the location 
of these universities, they have mostly 
bmeficed the students coming from those areas. 
Therefore, to call them Central Universities and 
to spend Central Government funds on them is 
not proper and they should be handed over to 
the States concerned and they should see that 
only past-graduate studies should be taught in 
these Central Universities. And while making 
admissions, it is found that proper encourage-
ment has not b;en given to the students coming 
from other parts of India. In their Report they 
have stated that some steps should be taken to 
secure a more equitable distribution of seats at 
the university in respect of different regions of 
the country. And they have also stated : 

"To attract more students from States 
other than UP, the University must consider 
the possibility of providing some 
scholarships for such students and also 
travel grants." 

If these salient recommendations are 
accepted, the universal character of a Central 
University will be established. •Otherwise, it 
will be a university of Uttar Pradesh. 

The other aspect which this Committee has 
dealt with is student participation. But they 
have not made any recommendations with 
regard to this, in what way or in what manner 
the students should participate in the affairs of 
the University ; they have asked us to wait till 
the Committee which has been appointed by 
the University Grants Commission to go into 
this question gives its report with regard to 
student participation in the un: versifies. 

Madam Deputy Chairman, the present Bill 
as it is, though a temporary measure . 

SHRI M. N. KAUL (Nominated) : It is not 
temporary, it is permanent. 

SHRI MULKA GOVINDA REDDY: 
I agree with Mr. Kaul   . 

SHRI M.N. KAUL : There is no limit. 

SHRI MULKA GOVINDA REDDY: 
The Inquiry Committee has made it abundantly 
clear that the term of this measure should not 
exceed three years. But, unfortunately, the 
Minister has not put any such clause in this 
Bill. It may be three years. It may be more. But 
if some restriction was introduced in this Bill 
that the life of this measure will not be more 
than three years, then it would have meant 
something, that at least within three years 
another comprehensive Bill incorporating the 
recommendations of the Committee that was 
appointed by the UGC with regard to student 
participation in university life will also be 
there. 

Some of the recommendations of this 
Committee should be implemented and the 
Central Government should come forward with 
a Bill which should be a copy and model to all 
universities in India. 

THE DEPUTY CHAIRMAN : The House   
stands   adjourned  till   2.00 P.M. 

The House then adjourned for 
lunch at five minutes past one of the 
clock. 

The House reassembled after lunch at two of 
the clock, THE DEPUTY CHAIRMAN  in the  
Chair. 

THE DEPUTY CHAIRMAN   :   Mr. 
Bhandari. 

SHRI RIZAQ RAM (Haryana) : Madam. I 
also wanted to speak. 

THE DEPUTY    CHAIRMAN   : No 
more. 

SHRI RIZAQ RAM : Madam, I have been 
waiting for three days. 

THE DEPUTY CHAIRMAN : No. 

SHRI RIZAQ RAM : I have been waiting to 
be called. 
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THE DEPUTY CHAIRMAN : On the 
Congress side I have asked the Whip. 

SHRI RIZAQ RAM : You have called 
others. There is no justification to leave me 
alone. 

THE DEPUTY CHAIRMAN : There are a 
number of names. I am not calling any of 
them. 

SHRI RIZAQ RAM : You called out 
certain persons. They were not present. Then 
why are you not calling me? What is the 
justification ? 

THE DEPUTY CHAIRMAN : There must 
be some order in this House ; otherwise it 
cannot run. All right. Mr. Rizaq Ram.   Five 
minutes. 
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[Time bell rings-) 

( Time bell rings.) 
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THE  DEPUTY  CHAIRMAN   :   Mr. 

Miira.   Ten   minutes   only. 

SHRI P. C. MITRA (Bihar) : Madam Deputy 
Chairman, I am very sorry that the state of 
affairs in the Banaras Hindu University has 
rotted so much that within two or three years we 
have had to come before the House to amsnd the 
Act. Actually if we go through the Report of tiu 
inquiry Committee, we will find that evdn 
during the regime of Dr. Triguna Sen, he took 
certain steps to get the sup-pore of th- students 
and this action has not bsen supported by tho 
Committee. 1 would like to draw your attention 
to p.ig3 27 of the Report in which the Com-
mittee has clearly, in so many words, criticised 
the action of Dr. Triguna Sen in allowing the 
admission of Mr. Majum-dar who had already 
failed three times in the examination and who 
had been debarred from re-admission. Dr. Sen 
in order to get the support of that turbulent 
ssc.ion of studies, in spite of the protest from 
the Principal and other persons in tits college, 
ordered the admission of that student. At the 
end of page 27, paragraph 3.42 it is stated :— 

"These facts indicate that Dr. Sen virtually 
asked the heads of the departments 
concerned to re-admit Mr. Ma-zumdar first to 
the third year Mining and then to extend the 
benefit given to the wards of the employees 
of the University by granting his request to be 
transferred to third year Metallurgy. We 
cannot help feeling that a departure from the 
rules, however well-intentioned, is likely to 
sow the seeds of dissatisfaction in the minds 
not only of the students but also of the 
teachers." 

In this way the whole atmosphere of the 
University is vitiated by the attempts of the 
Vice-Chancellors to get support of 

certain sections of the students, even going 
beyond the scope of the rules, giving the 
students admission to certaiD classes and again 
transferring them from Mining to Metallurgy 
and so on and so forth. Then I will quote 
another thing regarding Mr. Pandey : 

"When this decision was communicated to 
the Registry, the Deputy Registrar 
(Academic) made a note in which he 
suggested that Mr. Pandey's case may be 
treated as the case of a repeater or a student 
who has been detained and his case should 
be considered in the light of the rules 
prevailing in 1965-66." 

It appears that the Deputy Registrar was a very 
powerful man and in spite of the objections   of  
the   institution,   the   Deputy Registrar 
repeatedly sent notes to the Vice-Chancellor so 
that this admission could also be made and 
ultimately Dr.  Triguna  Sen conceded this  
unjust demand    also.     Later   on   Dr.      Joshi 
came and he also leaned towards Mr. Ma-
zumdar who is openly known as  a worker of the 
S. S. P. and also towards Mr. Ravi Shankar  
Singh of the  C.  P.  (I). But later on when he 
found that  Mr. Mazumdar and Mr. Singh are 
exploiting the situation due to  their strength,  he 
decided to lean towards another student. Though 
it is not clearly stated that this student is an R. S. 
S. man, it appears that he is not an active 
member of the R. S. S. but he has full faith in the 
R. S. S. As a result of this the balance of power 
was tilting one way or the other.     Dr.   Triguna 
Sen who is a very good person, was ultimately 
forced to take this course and in the same way 
Dr. Joshi also leaned towards  another  Mr.  
Singh  who  Was  an R. S. S. man.   This 
indicates that whoever is placed in that position, 
the situation in the Banaras Hindu University is 
such that he has somehow or the other to pull on 
either with this turbulent element or  with  that.   
Madam,  this  state     of affairs is really very 
deplorable and we have to find out the root 
cause.   The root cause is not only in the 
admission of students, but also in the   
appointment of teachers and professors where 
partiality and nepotism    are  at  work.   And this 
causes heartburning among tne students and thus 
all sorts of troubles arise. 

Madam, I am afraid the nomination of this 
body also will not in any way remove the 
present evils. In the nomination also, I do not 
think an educationist will be very  successful in 
that position 
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I suggest that a judicial person should he 
appointed as the Vice-Chancellor. The 
Government also should be very vigilant to see 
that the rules that are framed are implemented 
and observed properly and ihat no exception is 
made at any time. It is only this sort of making 
exceptions Which gives rise to the troubles. 

Mr. Rajnarain has tried to point out that all 
these troubles are due to the R. S. S. But on the 
other hand 1 find from this report that whatever 
may be the reasons for these troubles, the con-
tribution of his partymen has been great in 
creating these troubles and he himself took part 
in these troubles and that is evident from this 
report. Even the Prime Minister should not be 
allowed to inaugurate any functions here .  .  . 

SHRI P. C. MITRA : Whatever it may be. 
We are, of course, dead against the R S. S. and 
the Jan Sangh as political parties. But the 

bosses who condemn them should themselves 
show it by Ihflit actions and their behaviour. 
Even in this report ultimately they have 
justified the expulsion of Mr. Mazum-dar and 
Mr. Singh. Therefore, I would like Rijnarainji 
not to find fault with others. Ha snould do some 
heart-searching himself. He is a resident of 
Bana-ras and he is very much interested in the 
good name of the Banaras Hindu University. 
He should also try to see that the students there 
take education more seriously and in a better 
way and not indulge in violence and arson. 

' It was in this context that I stated that the 
Committee was not sitting in judgment over 
the activities of the Vice-Chancellor. I first 
read out in reply to the question the terms of 
reference of the Enquiry Committee. It is 
unfortunate that any impression should have 
been created by my answer that the conduct 
of the Vice-Chancellor would be irrelevant 
even though it may be related to the subject 
matter of the enquiry." 

in   our opinion section 5(3) deajy with 
cases of appointment   of   enquiry 
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committee by the Visitor when normally the 
University administration as such would not 
be assailed and the task of the Committee 
would be to finding out solutions for 
problems entrusted to it by its terms of 
reference". 

"But whereas in the present case it appears 
that for the recent unrest the real causes 
which are the subject-matter of the present 
enquiry a large number of witnesses make 
allegations, aauinst the University 
Administration iiiJ pjsition is altered and 
compliance with thi provisions of section 
5(3) of th? Act djvi give rise to a legitimate 
grievance such as was made before us by 
som; witnesses during the course of  our   
enquiry." 

"Preparation of the summaries however 

took some time and we were unable to 
supply them to the Vice-Chan-cjllor bifore 
our enquiry actually bogan in Varanasi". 

"In this part of our enquiry we are really 
not concerned to finding out who the 
offendor is because our concern is to find 
out the causes of unrest". 

"It is in the light of this approach that we 
have made out findings in regard to the 
incidents which in our opinion, contributed 
to the recent unrest without recording 
definite positive, affirmative conclusions in 
regard to the identity of the persons or parties 
who might be concerned with them". 

"On that view we are clearly of the 

opinion that his continuance as Vice-
Chancellor will not be in the interest of the 
University and would not help to introduce 
normalcy on the University campus without 
which university life in the ordinary sense 
would not be possible". 
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I Interruption-) 

Interruptions. 
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On-' group ot students, it may be, was k -
on on bringing about the closure of the 
University and with that aim th;y wwo 
indulging in acts of violence in irJ r to 
provoke the police to take s rici i-ion, which 
might have led to th: sljiura of thi University. 
The othr group of studen-s,on the other hm J 
w .n ed the University to continue and 
in'^nded, to offe; resistance to the 
CDairi!;sion of acts     of violence". 

"The result is that the student community is 
divided, the teacher community is divided and 
even the Class IV employees are divi ded 
because two Unions of the Class IV 
employees are now in existence on the 
University campus." 

 
"We do not feel that it is necessary to 

invest the Vice-Chancellor with more powers 
than he has. There is one direction, however, 
where the Vice-Chancellor's power should 
not be curtailed and that is in the matter of 
discipline of the students". 

Just a reminder of this remark made by the 
Mudaliar Committee,   if it can help 

 

 

THE DEPUTY   CHAIRMAN   : You 
have  taken over  twenty  minutes. 
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"In conclusion, we would like to state that 
whatever may be said about the other 
admissions ordered by Dr. Sen on which the 
University's statement relies, Mr. 
Mazumdar's admission, and particularly his 
transfer from Mining to Metallurgy course 
which also Dr. Sen directed, was, in our 
opinion, not justified". 

"Mr. Mazumdar is a member of the SYS 
whereas Mr. Sinha is a member of the CPI. 
These two students made no secret of the 
fact that they are active members of their 
respective organisations." 

I think that will do for this argument and the 
rest I will leave to your good faith. 

THE DEPUTY CHAIRMAN : You must 
now wind up, Mr. Bhandari. It is half an hour. 
Just two or three minutes only you have. 

SHRI SUNDAR SINGH BHANDARI: 
I am just concluding, Madam. 

 

"In a sense, the expulsion orders though 
they might have been justified on the merits, 
can be said to be indirectly responsible for 
the acts of violence which disturbed the 
University on December  6  and  7,  1968". 

"There is, however, an apprehension in the 
mind of the academic community that it may 
be bypassed in the implementation of the 
recommendation. Evidence of this has 
unfortunately been proved by the fact that the 
University has already been restrained by 
telephonic instructions from the Ministry of 
Education from holding meetings of its 
statutory bodies even though they have not 
yet been dissolved." 

 

Although 
the orders for  expulsion  were justified 
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THE DEPUTY CHAIRMAN  :   You 
must   please   wind   up,   Mr.   Bhandari. 

SHRI SUNDAR SINGH BHANDARI: 
I am trying to finish. I have never tried to 
introduce any new points in the debate. 
Because so many points have been raised. 

 

ITie shadows are casting their   reflections on 
how you are going to act. 

I will have to reply to them.
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THE MINISTER OF EDUCATION AND 
YOUrH SERVICES (PROF. V. K.R.V. RAO) 
: Madam, I must say just one word about the 
motion of the hon Membsr disapproving the 
Ordinance before I go on to the substance of 
the debate 

[THE VICE-CHAIRMAN   (SHRI    M. P. 
BHARGAVA)  in the  Chair.] 

Quite apart from the reasoning that the 
', University   was   in   a   perfectly  normal 
peaceful and   satisfactory state biiwuer 
February and June—I do not want to gc 
into that—1 should like responsible Mem 
1 b;rs like the hon. Member, who has givei 

(Time bell rings.)
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[Prof. V. K. R. V. Rao] 
notice of the motion, to take into account a 
very simple fact. It is not a question of the 
Vice-Chancellor bsing there or not bsing there. 
There was the Gajendragad-kar Committee's 
Report which had been received, which had 
stated it in categorical terms. Right or wrong 
they had given their analysis, their assessment. 
They were appointed for the purpose. It is no 
good throwing mud on the fair name of the ex-
Chief Justice of India. It means throwing mud 
on all of us... 

SHRI SUNDAR SINGH BHANDARI: He 
is the sitting Vice-Chancellor of a University 
sitting in judgment over another V ice-
Chancellor. 

PROF. V. K. R. V. RAO : Never mind, but 
he was the ex-Chief Justice of India. I hope Mr. 
Bhandari will kindly stop interrupting me. I did 
not say a word when he was speaking. When 
we got this Report, the Committee was headed 
by an ex-Chief Justice of India and on top of 
that he is a very distinguished Vice-Chancellor. 
Also, there were other distinguished members 
on the Committee. When we got the Report, it 
stated in categorical, unqualified and 
unambiguous terms, according to their analysis 
of the situation, that the Vice-Chancellor, the 
Executive Council and the Administration of 
the University had lost overwhelmingly the 
confidence of the University students and 
teachers. They said for the restoration of 
normalcy the present Executive Council, the 
Court and the Standing Committee of the 
Academic Council should be dissolved and tne 
Executive Council and the Court should be 
replaced by nominated bodies and that there 
should be a new Vice-Chancellor. 

This was the recommendation of the 
Committee. Now I should like to ask my hon. 
friend: with that recommendation of the 
Committee before us on which the Government 
through the Visitor has to take a decision fairly 
Quickly—tne Visitor takes a decision but the 
Visitor functions con^.itutionally—what would 
have been the position if the Banaras Hindu 
University had been kepi open when the 
decision was taken and when legislation to 
implement the decision was under discussion in 
this House? I think, Sir, it is not necessary for 
me to elaborate this point. There would have 
been victory processions, there would have 
been protest processions, there would have 
been scuffles, there would have been rioting; I 
do not know 

what would have happened to the university. It 
is simply in order to prevent the emergence of 
violence in the university following the 
implementation or acceptance of the 
recommendations of the Committee that 
Government took powers for the Visitor 
through an Ordinance only to postpone the 
reopening of the university. Sir, we did not take 
power, at least I did not advise Government to 
take power to enact this Bill in the form of an 
Ordinance because I felt that the re-
commendations which had been made by the 
Committee required to be considered by 
Parliament, and therefore all that I did was to 
advise the Visitor to take the power to postpone 
the reopening of the university during which 
period I hoped that this legislation Would come 
before the House, would be discussed by the 
House and would then be enacted into law so 
that when the university reopened, at least as far 
as the structure of the university is concerned 
the decision would have been taken and would 
have been implemented and there would be no 
cause for the kind of violence that I expected 
and which I am sure, all people knowing the 
Banaras Hindu University would agree, might 
have taken place if the uni-veisity had been 
opened. I think it was expected to open on the 
28th of July. If it had opened on the 28f h of 
July and if the report had b?en placed on the 
Table and Government had taken any decision, 
if the Vice-Chancellor had resigmdand all this 
discussion went on, we all know what would 
have happened. It is not a question of political 
party or anything else. I do not think anyone of 
us would have relished a recrudescence of the 
kind of violence which unfortunately the 
Banaras Hindu University had been subjectsd to 
in recent times. That, Sir. was the only reason 
for the enactment of the Ordinance. I also told 
the House that day that we are not proposing to 
make it permanent. I would have thought there-
fore that though Sri Bhandari had moved a 
statutory resolution disapproving the Ordinance, 
because he was a fair-minded person in most 
cases, he would have said that as far as that is 
concerned there is no reason for insisting on 
that resolution. Of course he is opposed to the 
Bill. He has made many observations on the 
Committee report. I did not expect he would 
still insist that his resolution should be voted 
upon. That is his privilege, I cannot say 
anything about it. I hope I have given sufficient 
reasoning to the House to indicate why thai 
Ordinance had to   be  promulgated. 
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Now, Sir, I coma to the substance of the 

debate. I find myself in a rather sorry position 
not because I am Minister of Education but 
because I have been a Vice-Chancellor myself. 
May be I was a Vice-Chancellor during less 
troublous times, probttbly it was so. I do not 
want to bio >me autobiographical and talk about 
myself,  but  I  have  spent... 

SHRI PITAMBER DAS (Uttar Pradesh): 
May bi a Vice-Chancellor working under a 
congenial Minister of Education. 

PROF. V. K. R. V. RAO : I do not want to 
gt> into all those personalities and so on. but I 
should like to tell the hon. Member that during 
the entire period of my VioChancellorship of 
the Delhi University I called on the then 
Minister of Education only once, and that was 
when ho tnvitsd me for a cup of tea to discuss 
the future of the Tndian School of International 
Studies, where I did not agree with the request 
he made. That was the only occasion during the 
period when I was Vice-Chancellor. Before that 
I m;t the Minister of Education, his predecessor, 
Maulana Abul Kalam Azad, once after I had 
been appointed to thank him and for showing so 
much of his confidence in me. I never met him 
afterwards. I met Dr. Shrimati only once.' I 
think the hon. M;mbcr should know that there 
are Vice-Chancellors and Vice-Chancellors .    .    
. 

SHRI PITAMBER DAS : Thai speaks of the 
fair-mindedness of the Education Minister. 

PROF. V. K. R. V. RAO : Not at all. That 
also shjwi, if I may say so I do not want to b;at 
my own drum—what kind of person a Vice-
Chancellor can be if he dje; not have any 
chinks in his armour. Excuse mo, M\ Vice-
Chairman, 1 would likt> to tell the hon. senior 
Member that throughout the entire history when 
I was Vice-Chancellor I had not fined a single 
student, I did not call at any time policemen in 
the campus; even when the Duke of Edinburgh 
cam? I said that the police must come in mufti; 
when even there wi; a little demonstration by 
class IV employees in my house, a torchlight 
procession, I never called th; police. I haw not 
dismissed a single teacher, a single cl;rk. or 
fined a single student or expelled a student. I 
hope my hon. friend will not :;ay that this was 
also due to the greatness of the then Education 
Minister under whom I functioned. I am sorry I 
did not expect such a senior Member like  him 
to  draw me  out.   I 

d not want to talk   about myself ... 

PROF. V. K. R. V. RAO : All that I wanted 
to say was, I feel very unhappy because I want 
the discussion to be serious. I have spent my 
time with students during all the 21 years when 
I was in the Delhi University. I came to this 
august House in the visitors' gallery only four 
times during all that period. I was essentially a 
university man, one concerned with students 
and academic activities, and nothing has given 
mc greater distress than to read the report of the 
Gajendra-gadkar Committee. A lot of things 
have been said here which I think need not have 
been said. But I would like to appeal to this 
House to take this question as a question of 
very great import not only for the Banaras 
Hindu University but, in the troublous times in 
which we are living today, for the future of all 
universities in this country. If there is going to 
be violence in the university campusc—tne of 
my friends talked in some mystical terms that 
these are young people, fioeds will come, new 
things will come, and so on. Unfortunately the 
friend who said ihis is not here. Fortunately his 
party is also in administraticn in one of the 
States of India, and the floods have come there 
in the form of policemen entering the 
Assembly, if not in the form of students 
gheraoing the Vice-Chancellor. After All I 
think we have got to be very careful because all 
of us at some time or other are going to be in 
authority; we are in authority, we might have 
been in authority, we might come in authority. 
But the foundations of society, Sir, have got to 
be firm, and unless the foundations are firm, I 
would like to tell my dear friend, Shri 
Rajnarain, for whom I have got a lot of 
affection because I knew something about him, 
if tomorrow his party comes into power, he will 
find that if law and authority are broken, if the 
foundations of society are disturbed, it would 
be very difficult to maintain any kind of order, 
any kind of administration, whether in a 
university or in any other body. 

 

PROF. V. K. R. V. RAO : Rajnarainji 
please. 
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PROF. V. K. R. V. RAO :   I was a 
little surprised, Mr. Vice-Chairman, that so 
many of the Members who spoke, excepting 
one or two Members, did not refer to student 
violence—they all thought it all appeared to be 
simply a question of Dr. Joshi,R.S.S., 
Sanghism, Communism, or something else. 1 
just want only to draw your attention to two 
things. I am talking of paragraph 3.123 of the 
report, page 55, where they talk about what   
happened on  6-12-68. 

"Now we com? to three days which are of 
crucial significance to our inquiry. On 
Deeembar 6, 1968, the students clashed with 
the police and stoned the Central Offie; of 
the University. The students had given a call 
for general strike at that time. Earlier, a mob 
of about 100 persons had set on fire the 
postal van, a Teachers' Training College bus 
and a jeep of the Indology College, in the 
campus". 

"They also set fire to a counter of the 
Central Library of the University. It appears 
that they were determined to set on fire the 
University Post Office and the gas plant near 
the Department of Botany, but the arrival of 
the police f jilcd their attempt. The students 
also burnt furniture and sports miterial which 
had been kept in a pavilion on the grounds of 
the College of Mining and   Metallurgy." 

"3.124. On December 7, further acts of 
violence were witnessed on the University 
campus. On this day, the students indulg d in 
the looting of a shop named Akashdaep and 
the Students' Cooperative Store, during 
which radio-sets, typewriters, will-clocks 
were taken aw iv. Tfryaho burnt the offices 
of the Dean of Students and Delegacy". 
On the 8th December came that fantastic 

police onslaught on the Ramukrishna Siud'ns 
Histel inmates about which a number of 
Members spoke, which has also been described 
in this Report. 

1 think Sir, people may have their view; 
about the University. You can say about the 
Vice-Chancellors, you can make any charges 
about them. You can take it under police 
administration. Yoa can take it under 
Governor's administration or under direct 
Parliamentary ad-mrn;;trafion. But we cannot 
have this resort to violence within a university 
campu;. T win! through you to place before my 
friends in this House and through you also 
before my larger circle 

of friends at large in the country that we have 
to face this dilemma. And 1 appeal to my 
political friends, irrespective c.f the political 
parly to which they belong, because every 
political party today or tomorrow is going to 
have some share in the administration of some 
part of the country or other. Even otherwise, 1 
take them all, without exception, as patriotic 
people who are interested in the welfare and 
development of this country. How do we solve 
this dilemma? We do not want the police to 
come into the campus. The point is, the police 
are not the type of people who should be 
allowed to handle the students. And yet if we 
have violence in the campus, if the life of a 
prof is threatened, if the professors are beaten, 
if property is burnt, if a large numbers of 
studerts who want to carry on with Ihe i r  
studies are prevented from doing so, what do 
we do? I would very much like— if 1 had been 
a private Member 1 would have given notice of 
a moticn on this matter. What do we do ? That 
is the guideline that I get? 

Therefore, Sir. I want to begin by appealing 
to my friends. I am not bothered whether they 
call themselves CP1 (Marxist) or Jana 
Sanghites or Congress or PSP or SSP. I proceed 
on this assumption— it is my b.isic 
assumption—that every Indian is a patriotic 
person and is interested in the welfare of this 
country and if he is a patriotic person, he is 
interested in seeing that the young people of 
our country get the opportunity to train 
them'fives, to become skilled, to get 
disciplined, to become capable of building up 
the country of which they are all young 
citizens. Therefore. I want to make this appeal. 
I have just got information that even though the 
University is closed, there arc threats and 
counter-threats. The number of poli-cemc n 
which was 50 in the campus during the summer 
vaca. i a n has no w ben i ncrea-sed to 150. I 
got the information only a few minutes ago. 1 
wanted to find out what the position was 
because some students are holding out threats 
and saying, we will not allow the University to 
reopen; some other people arc saying, we want 
sometning else. Dr. Joshi has been badly 
treated; some other people saying, the expelled 
students must he readmitted; some others 
saying that somethingelse mast be done, hold 
meetings and resort to force. 

It seems to me, Sir. that all the political 
partk:- should i xi rt their influence,  their  
moral  influence—I   know 
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all of them—All the political parties in the 
country must exert th<;ir influence not only 
with their own patty members but the public at 
large and make an appeal and say, let us not 
have violence in the university, wnatever may 
bs the justification, whatever may be the 
grievances, and I am prepared, as Education 
Minister to   tell   the   country... 

SHRI DWUENDRALAL SEN GUPTA 
(West Bengal) : You say tnat there should not 
be violence in the campus of the university. 
Why don't you say that there should not be 
violence in the country? Why emphasise on the 
words 'university campus'? 

PROF. V. K. R. V. RAO : 1 am sorry. That 
is not right bscause we are no longer students 
and I am afraid my hon. friend is still young 
enough not to have a son or daughter as a 
student to go to a college or university. 

(Interruptions). 
Anyway, I think it is very important. 1 am 

prepared to say this. We must have a proper 
machinery for the articulation of students* 
grievances. We must take steps to see, as my 
friend, Prof. Nurul Hasan said—he is not here 
just now—that proper conditions are there. All 
the conditions are not all right in the Banaras 
Hindu University. There are hostels there 
which are not perfect. They do not have all the 
conveniences. 1 am afraid, the other 
conveniences which are required are not 
properly to be found in the Banaras Hindu 
University. I am quite prepared to request my 
friend, the Chairman of the University Grants 
Commission, to send somebody there to look 
into the physical facilities needed in the 
University and to find out to what extent the 
physical deficiencies can be remedied so that 
the students will not have the ground of 
grievances that arise because of overcrowding, 
because of lack of sufficient sanitary facilities, 
because of lack of canteen facilities and so on 
and so forth, and for all the grievances. I am 
absolutely convinced in my mind that there 
should be some machinery, some joint teacher-
student council, so that whenever there is any 
problem, the problem must be brought up 
before the University body and any Vice-
Chancellor or University administration which 
is not accessible to the students will find it very 
difficult, however eminent that person may be, 
to maintain discipline in the University. 
Accessibility, readiness to listen to grievances,   
then   quickness   in   investigating 

those grievances, quickness in taking action on 
those grievances, all these have become a part, 
an essential part, of good administration in the 
universities. As far as I am concerned, though 1 
have no direct control over the Universities, I 
am prepared, as an educationist, to offer my 
suggestions. And as hon. Members know, very 
often I am trying to create public opinion by 
making speeches —I have no power otherwise, 
it is the only power of tongue and power of 
faith. And I am trying to create an atmosphere. 
Therefore, I have been talking all over the 
country about the need for student parti-
cipation. I am prepared to throw all my weight 
on seeing that a proper machinery is created for 
the ventilation, articulation, discussion and 
dialogue of student grievances, and I hope the 
administration also will take quick action to 
settle those grievances. But for heavens, sake, 
let all of us agree that we will not only not 
encourage violence, we will throw all our 
weight positively to see that violence does not 
prevail on the university campus because I am 
afraid, if once violence starts, it spreads, 
because we are all divided, we are not a 
monolithic country, we are divided in 
Parliament, we are divided on the streets, we 
are divided on the universities. We cannot keep 
the students away from the general atmosphere 
in the country. We cannot say, "Oh! You are 
college students. Therefore, have no political 
views, have no political prejudices, have no 
political affiliations." We may say, "Please do 
not take active part in political disturbances." 
That we can and we should say. But we cannot 
say, do not have any political thinking. Are 
they politically blank? They are bound to talk 
politically, they are bound to think politically, 
they are bound to have poolitical associations 
and discuss political matters and so on. 

SHRI AKBAR ALI KHAN : Not active. 

PROF. V. K. R. V. RAO : That is the point. 
You can tell them, do not take active part in 
politics, do not go in for disturbances. But we 
cannot prevent their politically thinking. In 
fact, I should like... 

SHRI AKBAR ALI KHAN : Do not 
introduce  politics in  the  university  life. 

PROF. V. K. R. V. RAO : 1 should like to 
encourage political thinking among the student 
community. J underline the word 'thinking', not 
slogan-mongering, 
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They should not accept anything that is told, 
not become tools of this or that political party. 
But I very much like to encourage political 
thinking among the student community. 
Unfortunately, the student community also 
have got their political affiliations and 
sympathies and therefore, once violence starts, 
it does not stop as between one student and 
another student. The students may happen to be 
attached to one political party or the other. 
Then immediately it is taken up by another 
political party. Then their friends outside the 
university come into the picture. Then their 
friends, Members of Parliament, raise 
questions in the House, and the whole thing 
gets out of hand. Sir, I am sorry to have taken 
up so much time over a simple point. But I 
think this is the basic criterion, the basic 
essential, the sine qua tion, the essential 
condition, for the purpose of really making the 
Banaras Hindu University work. If all my 
political friends, irrespective of the parties to 
which they belong, will say, no violence in the 
university campus under any circumstances, 
and if there is this guarantee, I am pretty 
certain that we will be able to tackle it. 

SHRI AKBAR ALI KHAN : This is the 
least that should be guaranteed. 

PROF. V. K. R. V. RAO : I can tell my 
friend—he comes from Hyderabad— he 
knows what happened in his own university   
at   Hyderabad. 

 
PROF. V. K. R. V. RAO : Yes, yes, in the 

University. I know what has happened in the 
Osmania University. I can give many facts. Do 
not say that it is free from violence. Do not tell 
me that. They have not been free from 
violence. 

SHRI AKBAR ALI KHAN : We must have 
discouraged violence. We must give directions. 

PROF. V. K. R. V. RAO : Please do not 
disturb me. That is what 1 am saying to my 
friend. Mr. Sundar Singh Bhandari— I am glad 
the word "Singh" does not mean lion and that 
he is a Rajput—my friend, Mr. Chatterjee, my 
friend, Mr. Gupta... 

SHRI AKBAR ALI KHAN : Mr. Rajnarain. 

t[   ]Hindi transliteration. 

PROF. V. K. R. V. RAO : Mr. Rajnarain, 
of course, I find it difficult to talk to him. 
Though he is a very good man he is very 
elusive. 

SHRI SUNDAR SINGH BHANDARI: 
You can appeal to him too. 

PROF. V. K. R. V. RAO i I know this much 
that Shii Rajnarain has got a heart and if I was 
able to approach the heart of my friend, late 
Dr. Ram Manohar Lohia, in the Lok Sabha— 
that is on record—I am sure I will be able to 
get at the heart of Mr. Rajnarain. All of us 
appeal , . . (Interruption by Shri Akbar Alt 
Khan) Please do not interrupt. You are 
disturbing the trend of my speech. If, 
therefore, the Members of the political parties 
will all agree on this, then I should say, the 
first essential condition for the restoration and 
maintenance of normalcy in the University 
woidd  have been achieved. 

Now, Sir, I will go on to my other points 
which are strictly arising out of this debate. 
This is a temporary measure. I have said 
clearly that this is only a temporary measure. I 
am only dealing with the short-term 
recommendations of the Committee. A number 
of Members have made observations about 
long-term recommendations. I said before and 
I fay again, as far as long-term 
recommendations ;je concerned, they will be 
difcusEcd wifh the academic community, with 
ihe Deans of the Academic Council in the 
Banaras Hindu University, they will be di: 
cuffed also with the academic people in other 
Central Universities and wifh the University 
Grants Commission. I do not prcpose to take a 
hasty decision on this, and certainly, I will not 
take a decision on my   own. 

SHRI T. N. SINGH (Uttar Pradesh) i And 
also Members of the Legislature. 

PROF. V. K. R. V. RAO I Of course, 
Members of the Legislature also. They are 
very much concerned in this. They have given 
lot of promises that violence will go out of the 
University. I will certainly see that when 
discussion takes place it takes place in de'ail 
before any action is taken on even more 
drastic recommerda'ions which have been 
made regarding   the Jong-ieim period .   . . 

SHRI SUNDAR SINGH BHANDARI: 
You wanted (o say something about long-term 
recommendations. I want to get    a categorical 
reply   that whether 
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it is the question of the reconstitution of the 
Court, reconstituiion of the Executive Council 
or the meihod of selection of the Vice-
Chancellor, these methods that have been 
analysed here in this Bill are also  temporary. 

PROF. V. K. R. V. RAO i Absolutely. 
Everything in tnis Bill is temporary. I can give 
you the categorical assurance that this entire 
Bill will be replaced. This Bill is an 
amendment of the existing Act. The existing 
Act, as amended by this Bill, will be replaced by 
a comprehensive Banaras Hindu University 
Act—I will come to Kashi Vishwavidyalaya At 
least this is my hope. Along with that, a 
comprehensive legislation will be brought 
forward for both the Aligarh Muslim and the 
Banaras Hindu Universities as early as 
possible. Therefore, this is a temporary 
measure. 

Sir, Members have asked me that if it is a 
temporary measure, why we should not put 
down a limit. My friend, Mr. Bhandari, asked 
that if it was a question of three years, why it 
should not be put in the Bill and then he would 
take a much more liberal view of what I am 
doing. Even I have been called some names, 
not many names, I must say. I must tell the 
House that I am very responsive to all that has 
been suggested in this House. Every 
suggestion that comes from this House I treat it 
with respect. I examine it, and if I can accept it 
I do so. and if I cannot. I tell why I am unable 
to do so. 

Immediately on enquiries I found that it will 
be very difficult under the law to do this. I had 
informal discussions with the law people and I 
was told that it will not be possible to 
incorporate on such a provision in the 
amending Act limiting its operation for a 
sepcified period since once the amending Act 
comes into force it loses its separate identity 
and gets itself woven into the parent Act. 
Therefore, it will not be possible to separate the 
amended provisions from the existing 
provisions of the parent Act. It is not possible 
for me, therefore, to put down a time limit. But 
I can give you a categorica1 assurance from 
Government of India, net only on my behalf 
and T am entitled to speak in the name of the 
Government of India since I am a member of 
the Cabinet in charge of Educa'ion—but also 
on behalf of the Government of India that 
within a period of three years we shall see that 
the Banaras 

Hindu University Act, as amended by this 
Bill, is replaced by a more comprehensive 
measure which will take into account all the 
requirements of the University reconstructed .  
.  . 

SHRI T. N. SINGH i Please excuse me for 
the interruption. As far as I remember even in 
regard to other measures such as the 
Preventive Detention Act, which was not a 
permanent measure on the Statute Book, it 
was possible to put a time limit. I think legal 
opinion has to be consulted further in the 
matter. In the amending portions you can 
always say that such and such clauses will be 
operative for such and such period only. 
Therefore, a time limit is possible. 

PROF. V. K. R. V. RAO 11 am sorry Shri T. 
N. Singh attaches so little importance to an 
assurance given by the Government of India. 
He nas been a member of the Government of 
India. 1 have given a categorical assurance 
which has gone on record. I have not spoken in 
the name of Dr. V. K. R. V. Rao. I have given a 
categorical assurance in the name of the 
Government of India that within a period of 
three years—there is no ambiguity about it—
the Banaras Hindu University Act, as amended 
by this Bill, will be replaced by a 
comprehensive legislation which will take into 
account all the requirements for the 
reconstruction of the University. I hope that 
will satisfy i the hon'ble  Member. 

SHRI SUNDAR SINGH BHANDARI: 
I And if that is not done, this will lapse. 

PROF. V. K. R. V. RAO 11 can under-
stand your attitude to me. But I do not 
understand the attitude of Mr. T. N. Singh. 
You have to doubt me; otherwise you cannot 
sit on that particular side of   the House. 

 

PROF. V. K. R. V. RAO : If you start then 
I am finished. Let me finish my speech. 

 
PROF. V. K. R. V. RAO  : I am not 

! accepting any amendment. 
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[Prof. V. K. R. V. RAO] 
Then the question i Why this step ? Is this 

going to solve all the problems ? That is tne 
question put to me by a number of friends. Of 
course, it is not going to solve all problems. 
Merely by having a nominated court, a 
nominated Executive Council and a new Vice-
Chancellor, 1 do not know whether the 
heavens are going to re-emerge. 

As a result of the investigations which have 
been made, it has been found tnat somehow or 
ttie other there is a great deal of suspicion, 
grouping, factionalism, lack of trust and so on. 
So we want to create a machinery which will be 
free from all these justified or unjustified 
suspicions. We want to create a machinery 
which will be able to function in a neutral and 
objective kind of way. The Committee have 
recommended that the Executive Council, 
which will be very small, in principle should be 
drawn on an all-India basis. One of my friends 
said that we must have people from tne Eastern 
U.P. and Bihar. Well, I must tell him that the 
Banaras Hindu University is a Central 
University. It belongs to the whole of India and 
not only 10 Uttar Pradesh or to Bihar. That is 
the reason why Pandit Malaviya brought that 
University into existence. That is why it is a 
Central University. But if the U.P. Government 
wants io make it a State University, it is 
entirely open to :he U.P. Government to 
approach the Government of India and request 
that the Banaras Hindu University be made a 
State Univeristy so that large numbers from the 
eastern U.P. and Bihar can be on 'he Executive 
Council, Court and so on. If such a proposal 
comes from the Government of Uttar Pradesh, 
1 have no doubt, the Government of India will 
give it a serious consideration. But as far as I 
am concerned, it is a Central University, it is a 
national University. If you do not mind, I 
cannot resist the temptation of reading out to 
this House what was said on the first 
convocation in 1919. I would like to remind the 
House of what was said when the Banaras 
Hindu University was incorporated and came 
into existence as a result of the Government of 
India Act <XVI of 1915). The all-India 
character of the University was eloquently 
described in the first Convocation Address deli-
vered on January 19,   1919,  thus   : 

"It  is  my  earnest     hope—a    hope 
which 1 know will be echoed by millions 

of my countrymen—that the Banaras 
University may not only be an object of 
special veneration and solicitude to the 
Hindus, but may also attract by the quality of 
its secular education young of alt religious 
persuasions in India. The Institution should 
be Indian     first and     Hindu afterwards." 
I want to underline this—'the institution 

should be Indian first and Hindu after-wards'. 
SHRI T. N. SINGH : it is so. 

PROF. V. K. R. V. RAO : 1 am sorry to tell 
Mr. T. N. Singh that it is so in spirit, but if we 
examine the composition of the students of the 
university, we will find that the proportion of 
non-Hindu students is much smaller than the 
proportion of non-Hindus in the whole of India. 
We should face facts. We have to make 
deliberate attempts to make it an Indian 
institution, it should be Indian     first and 
Hindu  afterwards. 

"The graduates who receive their degrees 
to-day are a handful, but their number is 
destined to grow". 

This was in  1919; this has come true. 

"1 look forward to the day when young 
men from all parts of India will fill these 
lecture halls and after completing their 
education will go out skilled and capable and 
equipped both mentally, morally, and 
physically to fight life's battles as citizens of 
this great country. If wisely guided, the 
University should in due course bocome a 
truely national institution of which every 
Indian, whatever his race or creed,   might be 
justly proud." 

That, Sir, is the dream that possesses when 1 
come to this subject of the Banaras Hindu 
University. Therefore, this Executive Council 
will consist of the best people we can get. But 
as the Gajendra-gadkar Committee has pointed 
out, we must get people who attend the meet-
ings , not people who do not attend meetings 
but who will just be eminent men. I do not say 
that there will be nobody from U.P. or Bihar. 1 
do not say that there will be nobody from the 
Scheduled Castes and Scheduled Tribes and so 
on. We shall try and accommodate the best 
people there. But 1 must emphasise this, that if 
we want to take the view that the long-term 
recommendations of the Gajendragadkar 
Committee have to be   treated in a way which 
will satisfy 
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public opinion, right from the start we have to 
re-emphasise and restore the image of the 
Banaras Hindu University as a national 
university. Ifanbody doubts what 1 am saying, I 
am prepared to give a challenge here. Let us 
take the student composition of the university 
from 1919, draw up a statistical table and find 
out what alternations have taken place in the 
student composition of the Banaras Hindu 
University State-wise, region-wise and 
language-wise over the last 30 or 40 years. 
Now we want to restore to the Banaras 
University its primacy of national purpose. 
Therefore, so far as this Executive Council, a 
small nominated body of all India people, is 
concerned, we shall try our best to see that it is 
an impartial, non-involved body, which can 
restore a sense of neutrality, remove all 
suspicions and so on, and what they say will be 
believed. It is a question of belief. Even if I do 
the right thing or say the right thing, if 
somebody does not believe it, then it has no 
effect at all. It is a question of creating a sense 
of bona fides and that is what has to be done by 
the new Vice-Chancellor. It is not that I want 
my henchmen there, Sir, I think one of the hon. 
Members, whom I know very well, referred to 
Minister's henchmen. They are not going to be 
my henchmen. Sir, never in my life I have 
wanted henchmen. Certainly in academic 
affairs, I did not have henchmen. The people 
who will be appointed will be people who will 
be able to function in an impartial, judicious 
and expert manner in the university with a view 
to producing a sense of objectivity and so on. 

Then, I also want to point out that the entire 
re-construction of the university has been done 
practically on the same lines as the Aligarh 
Muslim University. The Aligarh Muslim 
University is under "nominated" rule just now 
and exactly the same thing has been done here—9 
members in the Executive Council and I think 
40 or 50 members in the Court and so on. We 
shall certainly consult as many wise people as 
possible. I shall certainly try my best to 
recommend to the Visitor names which I hope 
will command approval and I agree with the 
suggestion made by a number of friends that as 
far as possible party politics should be avoided 
and as far as possible, we should avoid people 
who might have some special connections and 
so on. Not that they will not be able to exercise 
their judgement properly,   but the whole 

idea is that we want to give them not only in 
reality but also the appearance of complete 
impartiality and neutrality so that the requisite 
atmosphere can be restored. 

Then, Sir, one or two questions were asked 
about academic freedom, guidelines and so on. 
As far as academic freedom is concerned—Mr. 
Chagla raised it and Prof. Nurul Hasan also 
referred to it—I think we must be very clear in 
our minds that once nominations take place, 
the university is exactly like any other Central 
university. There is no question of any further 
control of the Visitor. The Visitor's control 
begins and ends, as far as the affairs of the 
institution are concerned, with the nomination 
that he makes to the various bodies. Once these 
bodies are nominated, they will have the same 
freedom, the same authority to function, as the 
elected bodies in the past. Therefore, I have no 
hesitation at all in giving the assurance that 
academic freedom will not be violated and we 
will try our best to see that academic freedom  
is  respected  in  the  university. 

Regarding the point that I should give 
guidelines, I do not know whether it is proper 
on my part to give guidelines to the new 
university authorities. But what I will do is this. 
I do not know whether it has been done in the 
past, but what I will do is, taking advantage of 
the fact that I am an educationist, in my 
individual capacity—because as a Minister I do 
not even correspond with these universities; as 
Minister I have very little to do with the 
universities, I take the line that I only act as 
adviser to the Visitor and the Visitor comes in 
only when something goes wrong; I am pre-
pared as an educationist, in my individual 
capacity, if the university authorities are willing 
to talk to me, to discuss with them as to what 
the problems are. I have no doubt in my mind. 
Sir, that given non-violence in the university 
campus, we will not have any difficulty with 
regard to the students. I have complete faith in 
them. They may belong to this political wing or 
that political wing—and why not ? But once 
there is no question of violence, I think you 
will find no difficulty at all as far as the 
students are concerned. It is only a question of 
giving them an opportunity to get a sense of 
involvement. All these matters can be 
considered. Then, my hon. friend, Mr. 
Bhandari, said that ten Deans had sent a repre-
sentation to the Visitor. They had also sent me 
a copy of that representation. 
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[Prof. V. K. R. V. Rao] 
I could not take action on that part of the 
representation which deals with the existing 
Bill or with Dr. A. C. Joshi. But I have written 
to them already. I think they are nervous that a 
number of other recomendations might be 
implemented without their being taken into 
confidence. On the question of politica-lisation 
of student power and so on also I have written 
to them and requested all the Deans and the 
Rector to come and meet mo in Delhi on the 
30th, by which time I hope this Bill would have 
been enacted, so that I can have a long discu-
ssion with them on the conditions in the 
university and get their ideas as to what would 
have to be done. One of the first things that I 
would request the Vice-Chancellor and the 
Executive Council to do is not just to run a 
routine administration of the university but to 
go into the problems in depth, to enquire into 
this matter, to go into the heart of the disease 
and try to see in what way we can promote 
student involvement, in what way we can 
promote teacher participation and student 
participation, in what way we can de-
politicalise the aggressive aspect of the political 
power in the university and in what way we can 
see that academic atmosphere is restored in the 
university. I expect the new Executive Council 
and the new Vice-Chancellor to make studies in 
depth in regard to these matters and whatever 
assistance or moral support they require from 
me, from the Ministry, we are prepared to give. 
I would also like to appeal to my friend, Mr. 
Rajnarain, who comes from the holy city of 
Kashi, and other friends, to see that proper 
moral support is given to the Vice-Chancellor. 
If there is any difficulty or apy trouble, let them 
not go to the press; let them not hold public 
meetings; let them not even—if I am not 
committing contempt of Parliament—ask 
questions here. Let them write to me; let them 
meet the Vice-Chancellor. I am prepared to 
spend some time with them. If any trouble 
arises, before the trouble develops, we shall try 
and see what can be done. But all of us are 
anxious to see that the new administration 
works. 

Then, I have already agreed that one of the 
problems which have caused a lot of trouble or 
unrest in the university is appointments. I want 
this thing to be gone into in great depth. Lots 
of complaints have come about the rules and 
regulations, about the selection committees, etc., 
etc.   Though there are rules, some- 

how all these rules do not seem to have been 
observed. One of the first things that I will 
request the Vice-Chancellor and the Executive 
Council to do is to go through all these, 
examine all previous cases, not to disturb 
anybody in position, but in order to regularise 
and have a completely conspicuous and 
feasible code so that everybody knows that the 
procedures   followed   in   these   matters   are. 

Regarding discipline, I have no doubt in my 
mind that discipline is essential. But discipline 
does not mean force. Of course, force is always 
behind discipline. When I was Vice-Chancellor, 
I used to tell my Registrar and my people in the 
Delhi University "You cannot run the university 
on the basis of police rule. The moment we do 
that, it means we have failed". And many 
universities are being run on the basis of police 
rule. We cannot do it. It means that you are 
failing. Discipline means, as I have said so 
many times, that the sword must be there. 
Everybody must know that you have the sword. 
But the sword should never be drawn out of its 
sheath. The moment the sword is drawn out of 
its sheath, it becomes a tinsel. As long as it 
remains inside the sheath, it is a sword. So, it 
very much depends upon the personality and 
personal equation of the Vice-Chancellor. I 
certainly agree that the disciplinary power must 
be there and nothing can be done to disturb the 
power of discipline that is wielded. But I would 
like to suggest that it would be worthwhile for 
the Vice-Chancellor to decentralise his power of 
discipline as has been suggested by this 
Committee. Decentralise it with respect to the 
Proctors, with respect to the Rector and also 
have a body where the students will feel that no 
injustice is done to them. Whenever 
disciplinary cases are taken up, there must be 
clearly established procedures. The procedures 
are found to be extremely important. Although I 
never believe in procedures, I found that 
procedures settle a great deal of 
misunderstanding and insinuations. The 
procedures must be followed and the students 
must be given a feeling that they are getting 
justice. I think Dr. Triguna Sen when he was 
the Vice-Chancellor, instituted some kind of a 
Student-Order Court. I do not know the details 
of it. But some machinery like that has to be 
created by which the students must feel that 
they are having a say there, that nobody is 
doing anything against them. Discipline is 
important and   discipline   must   be   
maintained. 
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Then I come to the question of the   re-
admission of the expelled students. One or two 
of my honourable friends were saying, "Readmit 
the expelled students". I must tell them that they 
should please read   the   Committee's   report.   
I   think the Committee's report does not recom-
mend the  readmission of those students. Not 
only that.   The Committee's report makes it 
very clear that there is a great deal   of   student   
violence      within   the Campus.   Before   the 
new Vice-Chancellor  comes  and  takes  charge 
and  sets up the administration,  it is not for us to  
say,  "Readmit  those  people".   You please read 
that report.    My friend was reading out from 
the report about the admission of students and 
about the causes of the student unrest that has   
been created there.   In fact, I do not like    any 
student  to  be  expelled.   I  certainly  do not 
want that a student should be made to suffer in 
his career.   Even if a studentcreates troubles I 
do not want him to suffer in his career.   But I do 
not know what can be done about these students 
here.   And I do not think it will be possible for 
me to give any assurance that the students who 
have been expelled should all be readmitted. I 
know it is not going to be so easy.   I know how 
Mr. Raj-narain has sentimentally and 
emotionally committed   himself   to   certain   
things. He is not a man who lets down the 
people for   whom   he   has   committed   
himself. I would like to appeal to him in the 
name of the   University   and in   the   name of 
restoring normalcy in the  University that these  
are matters   where   sometimes sacrifice has to 
be   made.    The   Vice-Chancellor   has    
sacrificed    himself.   I have no   power   to   
send him   out.    I have no   power  to   
terminate   his   appointment.   The    Vice-
Chancellor     has resigned  as  a  result   of   all    
this. He had free   discussions   with   me   in   
my house.   I was extremly sorry to see that he 
resigned.   But he resigned and sacrificed  
himself,   and  why?  He  said,  "If my departure 
from the University is going to help in the 
restoration of normalcy in the University, I do 
not want to stand in the way of the restoration of 
that normalcy even though I do not agree with 
the analyses and the conclusions of the 
Gajendragadkar   Committee".   Therefore I 
suggest, Sir, that a similar spirit of sacrifice 
must be shown all round.   And unless there is 
some sacrifice all round, we are not going to be 
in a position really to restore normalcy   which 
that   University Tequires for its re-
establishment. 

I would like to thank you, Sir, and all 
honourable   Members   for   the   patience with  
which  they have  heard  the  long rigmarole of 
mine.   I should like to conclude by asking the 
House to cooperate with  me  in   getting   this   
Bill   enacted, and in not pressing the 
amendments or making   speeches   on   the   
amendments. Of course, every Member has a 
right to do so.   But I think we are all anxious 
that normalcy should be restored.   We are all 
anxious to  see  that  we  do   not use    words   
which   may   further   affect the situation there.   
I very much regret some of the things which 
were said yesterday and the day before 
yesterday in this House.    Honourable  
Members have got the right to say what in their 
opinion is a thing that deserves to be said.   But 
as a person who is very much interested in the 
University I do not   want to go into what words 
they have used and what words   they  have  not  
used.   I  do   not believe in censuring the people 
in  the University.   I only want that normalcy 
should   be  restored   in  the   University. I want 
a good chance to be given.   I want the 
University to be reopened without   any   clash,   
without   any   clamour, without any meetings or 
slogans or shoutings.   I want all the political 
parties to see that the University is reopened   
and that   the   University   is   re-established. In 
due course we will take up all these problems 
one by one—tire improvement of student   
amenities,   the   betterment   of student-teacher   
relations,   the   improvement of the Campus in 
different kinds of ways, the student 
participation, the teacher grievances, the teacher 
participation, all one by one.   Every problem 
will be taken up and we shall have a comprehen-
sive legislation which will give the University a 
first class structure and we will try and see that 
its original prestige and image is restored.   I 
want the cooperation of all of you in this great 
task of reviving, rejuvinating and re-establishing 
the Banaras Hindu University.   Whether we call 
it a Hindu University or a Kashi Vidyalaya, I do 
not want to go into that. That is a different 
matter.   I shall take an opportunity to do so 
when the legislation for its permanent structure 
comes up.   Now in re-establishing, rejuvinating 
and reviving the Banaras Hindu University 
founded   by   the   late   respected leader, Pandit 
Madan Mohan   Malavia, I seek, Sir,  the  
cooperation  and   sympathy   of this entire 
House and    subsequently its cooperation and 
sympathy with   me new 
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administration   which   will   be   brought into 
existence for running this University. 

Thank you. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : I shall first put the Resolution 
to  vote. 

The question is : 
"That this House disapproves the Banaras 

Hindu University (Amendment) Ordinance, 
1969 (No. 7 of 1969) promulgated by the 
Vice-President acting as President on the 
17th July, 1969" 

The motion was negatived. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : There is an amendment in the 
name of Shri M. P. Shukla. Are you moving it, 
Mr. Shukla? 

SHRI M. P. SHUKLA : No, Sir. I want to 
withdraw it. 

'Motion for reference of the Bill to Select 
Committee was, by leave, withdrawn. 

THE VICE-CHAIRMAN (SHRI M-P.  
BHARGAVA)   :  The  question  is : 

"That the Bill further to amend the 
Banaras Hindu University Act, 1915, be  
taken  into  consideration". 

The motion was adopted. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : We shall now take up the 
clause by clause consideration of the Bill. 

Clauses 2 to 4 were added to the Bill. 
Clause  5—Substitution  of     new  section for 

sections 9 and 9A 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA) : There are two amendments to 
this clause. One is in the name of Mr. Niranjan 
Varma. He is not here. The other amendment is 
No. 23 in the name of Mr. Rajnarain. Mr. 
Rajnarain, it is a negative amendment. You can 
speak  on  the  clause.    Please   be   brief. 
4 P.M. 

*For text of the motion vide col. 4409 of 
Dabate dated 18th August 1969. 
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SHRI T. N. SINGH : Sir, Clause 5 is under 
consideration and there the Section 9 as 
proposed to be amended lays down the 
functions of the Court and it says that it shall be 
completely an advisory body. Now this Court 
also will consist of nine members, who are 
members of Executive Council, nominated by 
the Government thirty members again will be 
nominated by the Government plus some 
professors of that institution. Now, such a 
heavily Government nominated body, if you 
want to benefit by it, if you want to give some 
importance to those whom you think are good 
enough people to be nominated to that body, 
then don't degrade them to the position of mere 
advisers, whose advice may be rejected by the 
Government Secretariat whenever it deems it fit 
to do so. All I am saying is this. You want a 
particular change. You have it. I have my own 
points of difference in regard to such a change 
and yet I have not tried to say a word about it. 
But my only fear is, now that you are going to 
give something as a substitute, that this 
substitute arrangement may be prolonged for a 
period of three years, or even more, depending 
upon when the elections are held. What will 
happen thereafter? What will happen if a new 
Government, came to power? How long will 
this thing continue, no one can say. 

Then my regret is that the Court, which is 
predominantly nominated by the Government, 
would be merely an advisory body, its advice 
being sought only on matters that may be 
referred to it. It cannot even give any advice on 
its own. The advice to be given will be mostly 
on references made by the Government. I 
would say this. If I were there, I should think it 
degrading to be the member of a Court which is 
so much at the mercy of the Government. I 
should think that all those who are going to be 
associated with this great university should be 
given some position, some dignity or some 
prest ge and not be mere nominated people as 
used to be the case in the old District Boards 
and Municipal Boards in the days of the 
Sahebs. That should not be so. I really do not 
want to join issue over this any more. I have 
had many good friendly words with Dr. Rao. I 
know he can also change his temper and 
quarrel. So I do not want to say any word other 
than friendly words.  But I have to repeat that 
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whatever may be the complexion of the Court 
or the names of the persons who may be 
nominated to the various bodies of the 
University, whatever may be the complexion in 
terms of numbers and proportions and 
percentages, in terms of communities etc., 
Kashi Vishwa Vidyalaya is a national institution 
and it shall remain a national institution 
whatever you may say to besmirch its name or 
whatever you may try to say to make it appear 
communal. I strongly repudiate any such 
suggestion in its application to that great 
institution. 

PROF. V.K.R.V. RAO : Sir, I am sorry I 
find myself reluctantly compelled to stick to 
the original position, and I am not able to 
accept Shri Rajnarain's amendment. He has 
made an appeal to my democratic conscience. I 
am glad he has not made any appeal to any 
other conscience I may have. But I can tell him 
that in many universities that in my own 
university in Delhi for example, all of us, we 
originally used to have the members elected to 
the Executive Council from among the 
professors, from among the Deans to the 
Executive Council, and so on. Then we found 
that, when this principle of election came 
within the university, it created an aspect of 
teacher politics. Thereupon all of us unani-
mously agreed that it should go by rotation 
rather than by election. He talked about my 
democratic conscience. Now, democratic 
procedures which are followed in one context 
are not necessarily followed in the literal sense 
of the term in another context. 

As far as the Court is concerned, the whole 
idea is, I say again—I very much sympathise 
with what my friend, Mr. Singh, has said; he 
said that it is only an advisory body—I repeat 
that it is intended to be temporary, that this is 
an emergency measure, because somehow we 
want to create a situation where there will not 
be any more conflicts or any more difficulties 
arising from factions and things of that kind. 

1 do not agree with him that if a body is an 
advisory body it is not a respectable body. I 
think it very much depends on the composition 
of the body and on the manner in which it sets 
about its work. I can assure him that the 
Ministry does not come into this matter. The 
advice that it will give is for the Executive 
Council. Matters will be referred to it by the 
Executive Council. We do not want two 
authorities for the time being. Let me repeat 
again and again that this is not a permanent 
measure 

at all. I can tell him that I will not have this 
even for three years. I have already drafted in 
my mind a letter to my friend, Dr. Kothari, 
requesting him that the Committee's Report on 
university governance be got as early as 
possible. My personal ambition is to bring 
forward this comprehensive legislation next 
winter, not this winter but the winter of 1970. I 
or whoever is in my place will bring it. We do 
not want to wait for three years. This is a 
temporary measure. We do not want any 
possible emergence of forces of the kind that 
had emerged in the past and that is why I would 
request the House to accept the clause as it 
stands. 

THE  VICE-CHAIRMAN  (SHRI   M. P.   
BHARGAVA)   :  The question   is : 

"That clause 5 stand part of the Bill". 

The    motion   was   adopted. Clause 5 was 
added to the Bill. Clauses 6 to 11 were added 
to the   Bill. Clause 12 (Amendment of 
Statutes) 

SHRI     GANESHI     LAL     CHAU-
DHARY : Sir, I move : 

7. "That at page 4, after line 17, the 
following proviso be inserted, namely : 

"Provided that out of thirty persons six 
persons shall belong to the Scheduled 
Castes and the Scheduled Tribes". 
9. "That at page 4, after line 26, the 

following proviso be inserted , namely : 
"Provided that out of eight persons two 

persons shall belong to the Scheduled 
Castes and the Scheduled Tribes". 

12. "That at page 5, after line 35, the 
following proviso be inserted, namely :— 

"Provided that out of three persons one 
person shall belong either to the 
Scheduled Castes or to the Scheduled 
Tribes". 

SHRI PRANAB KUMAR MOKHER-JEE  
(West  Bengal)   :  Sir,   I   move : 

16. "That at page 3, lines 22 to 24, for the 
words only so long as the Vice-Chancellor 
on whose recommendation he was appointed 
holds office, the words 'four   years'   be  
substituted". 

17. "That at page 4, after line 17, the 
following   be   inserted,   namely : 

"(h) five students, elected by th 
students  from   among   themselves" 
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18. "That at page 4, for line 26, the 
following   be   substituted,   namely : 

'(6) eight persons, four of whom shall 
be from the members of the teaching staff 
of the Banaras Hindu University, to be 
nominated by the Visitor' ". 
19. "That at page 4, line 30, for the 

words 'three years' the words 'four years' 
be substituted". 
SHRI RAJNARAIN : Sir, I move   ! 

29. "That at page 4, for lines 19-20, 
the following be substituted, namely : 

(3) This arrangement shall continue 
only for a period of six months". 

30. "That at page 4, for lines 29-30, 
the following be substituted, namely : 

"(3) This arrangement shall continue 
only for a period of six months". 

31. "That at pages 4 and 5, lines 33 
to 42 and 1 to 28, respectively be 
deleted". 

The questions were proposed. 
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running the University is going to be constituted, 

where there is no representation of the University 
itself except through the Vice-Chancellor. The eight 
persons will be nominated by the Visitor. I would 
therefore request the Minister to accept my amendment 
because at least four of them should come from the 
teaching community. I do not know of any University 
where the Executive Council is absolutely without any 
representation of the teaching community. Until the 
teachers and students of the Banaras Hindu University 
are taken into confidence no person, however best and 
choicest he may be, will be able to run the University 
properly and fairly. 

With these words I request the hon. Minister   to   
accept   my   amendments. 

SHRI PRANAB KUMAR MOKHER-JEE : 
Sir, in moving my amendments I should like to 
say that I do not find any reason for any of the 
officers appointed to be linked up with the Vice-
Chancellor. So far as the functioning of the 
University is concerned, we know the Rector 
also holds a high office. The Rector serves a 
very useful purpose in the University and if he is 
compelled to leave with the departure of the Vice-
Chancellor I do not think he would serve any 
useful purpose. 

My another contention is this. So far as the 
Banaras Hindu University is concerned we all 
know that unless and until the active co-
operation of the students is obtained it is not 
possible for any Vice-Chancellor, for any 
Executive Council, for any Court, to run the 
University properly and fairly. Therefore if some 
members of the student community are taken 
into the Court I think it would be much better. If 
the students are asked to share the responsibility 
of running the University properly and fairly I 
think the purpose of the Bill would be served in a 
better way. 

My last contention is this. We are going to 
have an Executive Council which will be 
responsible for the management of the entire 
University even for a limited period; as the 
Minister categorically assured us this Bill is 
purely a temporary measure. But even for that 
limited period an   Executive   Council   
responsible   for  

PROF. V. K. R. V. RAO : In his heart. 

(Interruption) 
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"Some witnesses suggested to us that it 
was not unlikely that the object of passing an 
order of expulsion against Mr. Sinha was to 
enable Mr. Damodar Singh to step into the 
position of the President of the Students, 
Union. Before we develop this point, we 
ought to add that after the election of the 
office-bearers of the Students' Union took 
place, in one of the meetings the Vice-
Chancellor in his address to the students said 
that Mr. Sinha had secured about 2,400 votes, 
Mr. Damodar Singh had also secured about 
1,900 votes and Mr. Kapuria about 1,100 
votes. The announcement of these figures, 
we were told, was intended to show that Mr. 
Sinha did not represent the whole of the 
student community and that Mr. Damodar 
Singh came next to him in the matter of his 
representative capacity". 

 

"The order of expulsion passed against Mr. 
Sinha the next day has another intriguing 
aspect". 

 

{Time bell rings.)



4921       Re disapproval of Banaras      [20 AUG. 1969]     Banaras Hindu University4922       
Hindu University (Amdt.) {Amendment) Bill, 1969 

Ordinance, 1969 

PROF. V. K. R. V. RAO : I have read the 
whole report. 

"That in his opinion, Mr. Sinha was expelled 
knowing fully well that his expulsion would 
lead to the appointment of Mr. Damodar Singh 
as the President of the Students' Union. We 
ought to add that the witness who gave this 
evidence struck us as a very responsible, 
reliable and independent person At this stage 
it may incidentally be pointed out that while 
passing the order of expulsion against Mr. 
Sinha, the Vice-Chancellor had also passed 
another order on the same day". The order is 
that a meeting of the Standing   Committee   
should   be   called. 

"

Those witnesses who did not approve of 
the Vice-Chancellor's order expelling Mr. 
Sinha urged that in passing the order of 
expulsion the Vice-Chancellor presumably 
intended to invoke the provision of clause 
IV(8) of the Constitution of the BHU 
Students' Union. This clause provides that 
a causal vacancy in the office of the 
President and General Secretary shall be 
filled in by the person who obtained the 
next higher number of votes, provided he 
is not holding any other elective office of 
the Students' Union. The argument is that 
it was thought that if Mr. Sinha was 
expelled, his expulsion would cause a 
casual vacancy in the office of the 
President of tne Students' Union and Mr. 
Damcdar Singh, who had secured the 
next highest number of votes would be 
installed. A witness who gave this 
explanation definitely  stated .   .    " 

i
n
s
talled. A witness who gave this explanation 
definitely  stated .   .   ." 
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PROF. V. K. R. V. RAO : Sir, I shall first 
deal with the amendment moved by my hon. 
friend. Mr. Ganeshi Lai Chau-dhary. As he 
anticipated, I do not find it possible to accept 
the amendment. But I must tell him that it is 
not because I do not appreciate the importance 
of our doing something special to see that our 
brothers who belong to the Scheduled Castes 
and the Scheduled Tribes get extra special 
opportunities to come up in life because of the 
grave handicaps that they have suffered over 
the centuries. There is no question about it. I 
completely accept the principle. If he is so 
minded and if he looks up the Planning 
Commission documents, a seminar was 
specially organised to go into the whole subject 
of employment of the Scheduled Castes and 
Scheduled Tribes. I had ordered a special 
inquiry through the employment exchanges and 
got the reports and held a seminar. At that 
time, Mr. Jagjivan Ram—he was not a member 
of the Government then—was one of the 
Members who took part in that seminar. And 
following that, I went myself to Panditji, drafted 
a letter, got his signature and got it sent to the 
Chief Ministers of all the States for the 
implementation of that recommendation. 

Mr. Ganeshi Lai Chaudhary said that the 
Minister can give ten thousand assurances. 
(Interruptions) I am talking of the period when I 
was in the Planning Commission because I was 
dealing with that subject then. I had to say this 
because he said that I will find ten thousand 
names but I will not find anyone of them who is 
suitable. That was not the case. I would like to 
tell you that the membership of the Court and 
the Executive Council on the basis of special 
representation for castes, even when they are 
backward castes and tribes, is not a very 
appropriate way of bringing up these particular 
classes. If the hon. Member had said that some-
thing should be done with regard to their 
appointment—and I believe that something has 
been done with regard to their appointments—
and if he had said that something should be 
done about their employment, it would be 
proper. But I do not think it proper to bring the 
principle of caste even if they are the 
Scheduled Castes and Tribes, in the matter of the 
composition either of the Executive Council or 
the Court. I hope the hon. Member will accept   
my   view. 

Then, Sir, regarding the amendments which 
have been moved by Mr. Pranab Kumar 
Mokherjee from the other side 
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[Prof. V. K. R. V. Rao] he asked why the 

tenure of the Rector should be linked up with 
that of the Vice-Chancellor. It is because the 
Rector in effect is the Pro-Vice-Chancellor, 
and the Pro-Vice-Chancellor always comes 
with the Vice-Chancellor because they function 
as a team. The Vice-Chancellor has to delegate 
some of his powers to the Rector in the case of 
the Banaras Hindu-University and to the Pro-
Vice-Chancellor in the case of the other 
universities. Here, 1 am afraid not much 
delegation was done, which was a mistake. 
Actually, there should be delegation of power 
from the Vice-Chancellor to the Rector on a 
number of specified matters, and he has to 
enjoy the complete confidence of the Vice-
Chancellor. And if a new Vice-Chancellor 
comes and the old Rector does not enjoy his 
confidence, it will be very difficult for him to 
administer the university. But there is no 
prohibition against the reappointment of the 
Rector. The provisions always permit the reap-
pointment of the Rector, in case the new Vice-
Chancellor wants him for certain purposes. 

Incidentally, I can also answer the point of 
Mr. Rajnarain that there should be no Rector,    
and    I    t h ink . . .  

SHRI RAJNARAIN : Pro-Vice-Chancellor. 
PROF. V. K. R. V. RAO : That is what he 

is saying. Some name like the Rector was liked 
simply because some one gentleman was a 
Rector. 1 would like to tell you. I did not want 
any names to to be brought in. But as far as Dr. 
Hazari Prasad Dwivedy is concerned, he 
probably is a rather kind-hearted person—if 
you like, he is perhaps a soft-hearted person. 
And I am sure Mr. Rajnarain, even though he 
sometimes sounds violent, will not get angry 
with people ever with soft-hearts. 

 
PROF. V. K. R. V. RAO : Dr. Dwivedy is a 

very respected member, a very respected 
author and litterateur. He had resigned but on 
my request, he has not pressed his resignation. 
He is carrying on the functions, and he has 
said that he will carry on the functions till the 
new Vice-Chancellor is appointed. And he is 
not interested in staying as Rector. If the new 
Vice-Chancellor wants him to stay, it is a 
different matter. But he himself is  not 
interested. 

1 think the Rector's position should -be 
there and it should be co-terminous with that 
of the Vice-Chancellor. 

Then the suggestion was made by my friend: 
Why can't some student members be taken in to 
the Court, into the nominated Court? Quite 
honestly, I would love to do it. But my 
difficulty would be this. Unfortunately, the 
students have have also got party labels. And 1 
am very anxious to see that the first Court does 
not lead to any kind of controversy. I have 
already assured the hon. Member and the House 
that we are going into the whole subject of the 
governance of universities and we have to find 
out some procedure, some method, for student 
participation without involving and bringing into 
university affairs political considerations which 
may be relevant outside the House but which 
would not be relevant within the university. And 
on this matter, that Committee is working. So, 
when that Committee's Report comes and when 
we reorganise the universities, at least I am 
hoping that there will be some provision made 
for student participation in some of these 
bodies. Which bodies I cannot say just now. 
But it would be difficult for mc to accept at this 
moment having two or three students in this 
nominated Court. If I nominate students who 
arc unknown, well it will not work. If I 
nominate students who are prominent, they 
may be either of Jana Sangh or SSP or CPI or 
may be Congress, 1 do not know. And the 
moment you doit, it becomes very difficult for 
these things to function. While I sympathise 
with the principle behind my friends' observation 
I would request him to understand and 
appreciate my inability to accept it as far as the 
present Court is concerned. 

Regarding the third suggestion about the 
Executive Council. I do not know if the hon. 
Member had seen this or not. On page 85 of the 
Gajendragadkar Committee's Report, they 
themselves have said, "We would also 
recommend that teachers of repute working in 
the Banaras Hindu University should find a 
place in these bodies. They have themselves 
made that recommendation. This was not the 
ease when the Aligarh University was reor-
ganised. This is a specific recommendation 
made by the Gajendragadkar Committee. I 
propose to accept the recommendation. How 
many it should be out of eight—whether it 
should be two or three—it is for the Visitor to 
decide. One has to  go into  that carefully. 
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I will also bear in mind the suggestion of Mr. 
Bhandari that the University people should be 
there. It is not a question of representation only, 
they will be selected from there. But some 
people from the university will be on the 
Executive Council so that the Executive 
Council will be a body of persons completely 
cut off and having no knowledge of what is 
happening in  the  university. 

About the amendments of my friend, Mr. 
Rajnarain, he asked me whether 1 can give 
him an assurance that I will continue to be 
Education Minister till the Bill is passed. I do 
not know, Sir. Who can give such an 
assurance? 

 
PROF. V. K. R. V. RAO : I am not 

sure if any insurance company will be prepared 
to take out a policy. In political life nobody can 
give a guarantee as to how long he will 
continue to be in what post. That is the reason 
why, when I spoke, 1 specially said that speak 
in the name of the Government of India, that I 
am making a formal commitment. Whoever is 
my successor-because Government is a 
continuous body—has to take the responsibility. 
As you, Mr. Vice-Chairman, knows in regard to 
some matters which happened earlier, I cannot 
say that things happened earlier and therefore I 
cannot take the responsibility. Government is 
continuous. I can assure him that he would be 
in a position to do this. Mr. Rajnarain is a 
formidable person. Whoever succeeds me will 
not be such a formidable person like him and he 
will certainly get hold of him if he fails in three 
years to bring forward comprehensive   
legislation. 

Regarding the question of students, I do not 
want to go into the details of the report and so 
on because I am very anxious that a good 
atmosphere is maintained. But I do not want any 
misunderstanding to be created. From the 
Gajen-dragadkar Committee's report there is no 
doubt that perhaps the procedure was not 
followed and perhaps Mr. Sinha should have 
continued as the President of the Union. But 
that does not mean that they are entitled to re-
admission. Mr. Rajnarain has made a very 
good study of the report because he was asking 
me to refer to this page or that page. I would 
refer him to paragraph 3.211 at page 78 which   
says : 

"At this stage we would like to make it 
clear that though we have commented on the 
procedure followed by the Vice-Chancellor in 
passing orders of expulsion against Mr. 
Majumdar, Mr. Ravi Shankar Singh and Mr. 
Sinha, we do not at all approve of their con-
duct in surrounding the Vice-Chancellor's 
car, delivering several violent speeches and 
instigating the commission of violent acts on 
the University campus during the period that 
they were leading theegifation against the 
Vice-Chancellor. A large body of evidence 
given before us by witnesses whom we see no 
reason to disbelieve referred to these activities 
of these three student leaders. From this 
evidence we are satisfied that they became 
power conscious and did try to throw their 
weight about. This, in our view, is not at all 
conducive to the maintenance of discipline on 
the University campus and the steady pursuit 
of academic work." 

 
PROF. V. K. R. V. RAO : I know all that. I 

think Mr. Rajnarain should know    .... 

 
PROF. V. K. R. V. RAO : Mr. Vice 

Chairman, Sir, Mr. Rajnarain should give me 
the credit of my having made a fairly thorough 
study of the report. The Vice-Chancellor has 
now resigned. There were differences in the 
version on that incident. I know that between 
the version of the Vice-Chancellor and the 
version of the Rector there have been 
differences. Anyway, the Vice-Chancellor has 
now resigned. He has made a sacrifice. He has 
sacrificed on this question. That is why I said : 
let there be some more sacrifice because we want 
to restore normalcy in the campus, and this is 
what the Committee has definitely stated. 
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[Prof. V. K. R. V. Rao] 
I was glad to here from Mr. Rajnarain 

agreeing with the recommendation of the 
Committee that there should be no violence in 
the University campus and that no disturbance 
and goondaism should take   place   in   the   
University   campus. 

 
PROF. V. K. R. V. RAO : That I will pass on 

to  Mr.  Bhandari, as I said. 
As regards the Executive Council, 1 have 

already mentioned it. I think I have finished. All 
the amendments I suggest, should either be 
withdrawn or thrown out. If they are withdrawn, 
nothing better than that. Nothing will please me 
more if Mr. Rajnarain withdraws   them. 

sft % 3ft tf?T 8f spfT  | Sfl^T 3TT5T ^ ft A' m%   
¥9ft8Rf    *Pt  ^TTO ?P3T jf I 

*Amendment Nos. 1, 9 and 12 were, by leave 
withdrawn. 

*SHRI PRANAB KUMAR MOKH-ERJEE : 
In view of the assurance of the Minister I   
withdraw   my   amendments. 

Amendment Nos. 16, 17, 18 and 19 were by 
leave withdrawn. 

 I 
THE VICE-CHAIRMAN (SHRI M. P.  

BHARGAVA)   :  The  question is   : 
29. "That at page 4, for lines 19-20, 

the following be substituted, namely:— 
"(3) This arrangement shall continue 

only for a period of six months". The   motion   
was   negatived. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA )   : The question is   : 
30. "That at page 4, for lines 29-30, 

the following be substituted, namely :— 
"(3) This  arrangement shall continue only for a 
period of six months". The motion was 
negatived. THE  VICE-CHAIRMAN   (SHRI   
M. P.  BHARGAVA)   :  The question  is   : 

31. That at pages 4 and 5, lines 
33 to 42 and 1 to 28, respectively, be 
deleted." 

*For texts of amendments, vide col. 4912 
supra. 

tFor texts of amendments vide cols. 4912-
4913 supra. 

The  motion  was   negatived. 

THE  \ ICE-CHAIRMAN   (SHRI   M. P.    
BHARGAVA)     The question is  : "lhat clause 
12 stand part of the Bill" The motion was 
adopted. Clause 12 was added to the Hill. 
Clause 13 was added to the Bill. 

Clause I—Short Title and Commencement 
SHRI RAJNARAIN : Sir, I move  : 

20. "That at page 1, lines 3-4, for the 
words 'Banaras Hindu University 
(Amendment) Act', the words "Kashi 
Vishwavidyalaya (Amendment) Act', be 
substituted". 

21. "That at page 1, lines 5-6, for the 
words 'on such date as the Central 
Government may, by notification in the 
Official Gazette, appoint' the words 'at once' 
be   substituted". 

22. "That at page 1, for lines 5 and 6, the 
following be substituted, namely:— 

(2) It shall remain in force for   a period  
of six  months   only. 

The questions  were proposed. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : Your amendments deal with 
change in name and commencement. 
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SHRI BHUPESH GUPTA (West Bengal) : 

Which section of the rules are you looking  into  
Mr.   Vice-Chairman? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : I am looking into my notes 
about you. 

PROF. V. K. R. V. RAO : I would suggest , 

Mr. Vice-Chairman, that about the very strong 

and massive argument he is putting forward for 
the acceptance of the name of "Kashi 
Vishwavidyalaya" instead of "Banaras Hindu 
University", he can kindly supply me with a full 
note on this. As far as this matter is concerned, 
he knows very well that some years ago, the  
Rajya  Sabha .  .   . 

PROF. V. K. R. V. RAO : I do not want the  
same  thing to happen  again.   Let me get all the 
arguments that you have I do not want to be   
defeated 

"In a cavity, under the marble stone, is a 
copper box, containing current coins of the 
British Government and of various Indian States, 
copies of the reports of the H.U.S., that day's 
issue of The Leader and The Pioneer, and a 
large copper-plate with the following 
inscription :—" 

 
PROF. V. K. R. V. RAO: I know all the 

arguments. Therefore, if you could close your 
speech I would be pleased. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : After your agreement with the 
Minister, we need not go into this. Now you 
are no: pressing any of the three amendments ? 

 
* Amendment Nos. 20,21 and 22 were by 

leave withdrawn. 
THE VICE-CHAIRMAN (Shri M. P 

BHARGAVA) : The question is : 
4 *For texts of amendments,   vide  cols. 4932 
supra. 

That Clause 1 stand part of  the Bill" 

The motion was adopted. 

Clause 1 was added to the Bill. 

The Enacting Formula and the Title were 
added to the Bill. 

PROF. V. K. R. V. RAO J Sir, I move : 

"That the Bill be passed". 

The  question   was proposed. 

SHRI DWIJENDRALAL SEN GUPTA : 
Mr. Vice-Chairman, Sir, I am very sorry that 
though this measure is temporary, the 
University of Banaras is going to be 
departmentalised. I am sure the Education 
Minister will see that this temporary 
arrangement is removed and a democratic set-
up is constituted at the earliest possible time. 
Academic interest and academic freedom have 
been the objective of the present Education 
Minister. He had been a Vice-Chancellor 
himself and I am sure he will maintain that 
high tradition of his and that of this country in 
the case of this university also. 

I was possibly misunderstood when I 
interrupted him. I did not mean any disrespect. 
The Education Minister was saying that there 
should be no violence at least in the university. 
When he said "at least in the university", I 
objected to that because from the Education 
Minister we all expect that he will condemn 
violence in any part of the country. 

PROF. V. K. R. V. RAO : Quite right. 

SHRI DWIJENDRALAL SEN GUPTA : 
When he said "at least in the university", 1 
pointedly asked him whether he implied that 
somewhere else it is permissible. 

PROF. V. K. R. V. RAO : That is not the 
intention. 

SHRI DWIJENDRALAL SEN GUPTA : 
That is what l wanted to explain I did not mean 
anything else. I only meant that the Education 
Minister should say that violence is 
condemnable everywhere. (Time-bell rings) I 
will finish. You have shown indulgence to so 
many. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Now it is third reading. 

SHRI DWIJENDRALAL SEN GUPTA : I 
know. I am very, very pointed in  my remarks,  
you  know. 

He is not pressing it,

Technically it is out of jurisdiction of
the amending Bill. 
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Now, why does violence take place? As a 
method or as a technique, violence is there. 
And violence can be eliminated by a clear and 
democratic approach. I am very grateful to the 
Education Minister when he says that exchange 
of ideas between the teachers and the students 
should be there. Their problems should be 
solved amicably. But that is an ideal thing 
which is lacking. That is lacking everywhere. 
Whoever be the persons in authority, they only 
understand the language of violence and 
nothing else. This is what is wrong with the 
administration. There is no use blaming the stu-
dents. The most important and fundamental 
thing that 1 would like to emphasise here is that 
education should have a meaning and purpose. 
The question is not whether a particular 
committee should be elected or nominated. We 
should go into the root of the problem. We 
must give a meaning and purpose to education. 
But we are miles away from that objective. We 
have failed there. I do not blame the present 
Education Minister. I blame the 20 years of 
Congress rule at the Centre. We have failed; we 
have not given any ideal or expectation or hope 
to the students. Now , about politics, the 
Minister has said "1 do not mind political 
thinking, but they should not actively take 
part". When there is political thinking, that 
must take its own shape. In a free country, 1 
submit, politics is in the blood of young men. It 
should not be discouraged; it should be 
encouraged. The question is, it should be 
properly directed. For that 1 shall hold the 
leadership responsible. We have shown enough 
of our conscience. But why should we refuse to 
these students that element of conscience, the 
other name of which is revolt? So what I want 
to say is that we cannot shut our eyes to the real 
question, i.e. the question of education and the 
national task before us. The universities are 
going to dogs. It is not a question of X or Y or 
Z being the Vice-Chancellor. I am sorry that 
Dr. Rao was being made a scapegoat. We have 
a duty to show due respect to the Vice-
Chancellor, whoever he might be. We must not 
impute motives. These Vice-Chancellors are 
respected people of this country. They are 
educationists primarily and that is why they are 
chosen. Now the time has come when not only 
educationists but educationists plus something 
should be there who can handle the human 
problem, mainly the student problem. That is 
necessary. Before I sit down I appeal to the 
socialist friends and the Jan Sangh friends who 
have 8—32 R.S./69 

unfortunately become the main factors there, 
who are putting the blame on each other, that 
they should sit together and see   how   this   
institution   can   thrive. 

My last suggestion to the Education 
Minister is that it is not so important to have 
students in the committee, in the interior 
committee of the administration of the 
University, but he should have an exterior 
committee of those political parties who will 
really help him in solving the problems. The 
time is ripe enough now when all the political 
parties should sit together and apply their 
mind and see in solving the Education 
Minister's problem and join in his appeal for 
giving their hearty cooperation in the 
improvement of this institution. 

SHRI AKBAR ALI KHAN : Sir, so far as 
the Baniras Hindu University is concerned, it 
is a national institution. It had been founded 
by the esteemed leader of India, Pandit Madan 
Mohan Malavia. It is the sacred duty of every 
Indian to see that it prospers and progresses, 
and I do hope that Dr. Rao will take all those 
measures which will guarantee its progress 
and prosperity. O.ie thing I may remind you, 
Dr. Rao, and I am glad that your predecessor, 
Mr. Chagla, is also here. As you have 
promised that this nomination will end within 
a short pciiod, so my esteemed friend, Mr. 
Chagla, had promised in regard to the Aligarh 
Muslim University that this nomination 
business would end soon and that a proper 
statute would be brought on record. . . 

SHRI SUNDAR SINGH BHANDARI: 
These promises seem to be a risky job. 

SHRI AKBAR ALI KHAN : Yes, it is a 
risky job. I hope, Dr. Rao, you will not see that 
the Banaras Hindu University Act has the same 
fate as that of the Aligarh   Muslim   
University. . . 

PROF. V. K. R. V. RAO : No, it will not 
have. 

SHRI AKBAR ALI KHAN : That it why I 
want to tell you to be very alert and sec that it 
is brought. 

O/ie suggestion I want to make. It being a 
national university, I think it should be the 
effort of the Government of India, because it is 
financed by the Government of India, to see 
that in the Aligarh Muslim University at least 
25 per cent of students are encouraged to join 
from other denominations, from the Hindu 
denomination  and  other  denominations. 
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[Shri Akbar Ali Khan] Similarly—I know 
there is no restriction in any way—all efforts 
should be made to encourage the students of 
other denominations, the Christians, the 
Muslims and others, to join the Banaras Hindu 
University. I Sir, as a member of the Education 
Committee had visited Banaras, and I assure 
you that the love and affection I received, 
when I went through from boarding to 
boarding, from the students of the Banaras 
Hindu University was not at all less than what I 
got in the Aligarh Muslim University although 
I was an old boy of that. So, this encourages 
the students. This should be reflected in the 
students' sports teams, administrative bodies, 
executive councils, and so on. You should see 
that you give it a real national touch. That is 
my only request. I do hope when you bring the 
final Bill you will have this in your con-
sideration. I wish you the every best. Thank 
you. 

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, this, I believe, brings to a close a 
heartening chapter in this House of a thoughtful 
discussion on matters connected with our 
education and the administration   of   our   
universities. 
[THE VICE-CHAIRMAN (SHRI AKBAR ALI KHAN in 
the Chair]. It is because of the intervention of 
this House, from both sides of the House, that 
the Government of India was obliged to bring 
forward certain measures, notably the 
appointment of the Gajendragadkar Committee. 
The Bill is the result, I believe, of the findings of 
that particular Committee which had to work 
under very difficult conditions on account of the 
fact that those who were guilty were still in 
control of the affairs of the University and when 
representatives of such people seat on the 
Committee, not as members but as observers or 
in some other capacity, obviously it was 
difficult for members of the staff of the 
University to come and give evidence. I did 
receive some letters saying that it was not 
possible in the conditions prevailing at that 
time of intimidation and terror and blackmail 
and all kinds of threats, for many people to 
come forward and say what they would have 
normally liked to say before a Committee of 
this kind. Even so the Committee did good 
work in the sense that it probed into certain 
very serious allegations and into the affairs 
mismanaged under Dr. Joshi, the Vice-
Chancellor. Now, this is the end of the debate 
and I am making only some general  
observations. 

First of all, the concept of denominational 
universities should go. I think we should not 
use and we should not have used the word 
"Hindu". And that point has been debated here 
and many have expressed in favour of the 
change but it could not be made because of the 
pressure of Hindu communalists. That is so 
and for no other reason. After all, when we 
have to respect religion as we must, those 
people who believe in religion, certainly have 
other ways of doing so. We have declared 
ourselves to be a secular State. The universities 
run by the State, by the secular State, should 
not be given this kind of a description—a 
Muslim University, a Buddhist University, a 
Hindu University, a Christian University, and 
so on. That militates against the very concept 
of secularism. I think we are giving an 
ideological and cultural disorientation from the 
standpoint of modern ideas. That we must 
realise. But then, we live in conditions when a 
Presidential candidate in order to win the 
election prays to God. We read it in the 
newspapers that he is praying to God. This is 
the condition in which we live. Even to win the 
election we do not rely on the democratic 
process and we rely on our prayers to God. 
And that will be seen now whether God is 
propitious or not.   But this is the position.. 

SHRI M, N. KAUL : May God bless you. 
SHRI BHUPESH GUPTA : "May God  

bless   you"  he  says.   Whom? 
SHRI SUNDAR SINGH BHANDARI: 

You. 
SHRI BHUPESH GUPTA : Well, the Jan 

Sanghis have already blessed a particular 
candidate. There is no doubt about it. But God 
seems to have taken a different view in matters 
relating to Uttar Pradesh because in U.P. the 
counting is over and a person who did not pray 
to God, Mr. Giri, has a lead over a person who  
was  praying  to  God.  .  . 

THE VICE-CHAIRMAN (SHRT AKBAR   
ALI   KHAN   )   :   Irrelevant. 

SHRI BHUPESH GUPTA : Anyway, Mr.     
Vice-Chairman,   leave   that   aside. 

The first thing that we should do is this. We 
must free our universities from the influences 
and the hang-over of colonialism or the British 
past. We must give education a forceful anti-
imperialist character and that is very very 
important because modern India has grown in 
the image of anti-imperialist struggle, in the 
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image of struggle fur freedom, for 
independence, and hence it is of absolute 
necessity that we free our minds from the 
meshes of whatever is left over in the 
ideological sphere handed down to us by the 
British rule. This is very very important. 

Our education and the students should be 
given such moulding of minds that they 
develop strong sentiments of political and 
economic freedom, sentiments against 
imperialism, sentiments for those who are 
fighting against imperialism in order to relieve 
mankind of the threat of war that imperialism 
causes. Secondly, we must free our universities 
from the virus of communal propaganda of 
communalism, no matter communalism of 
which community, but here in our country it is 
the communalism of the majority community 
which poses this potent threat to not only our 
concepts of secularism but also to our cultural 
existence. Some people think as if 
communalism is a matter of Hindu-Muslim 
unity or amity. It is much more than that. A 
nation like ours cannot stand on a cultural 
footing, cannot develop its culture, cannot 
develop its genius, cannot develop its talents, 
unless we free our minds from the direct and 
indirect influences of communal ideas, 
communal idealogy, communal propaganda, 
communal thinking and all that goes with it. It 
is very very important. Surprisingly enough we 
have not done it even after 22 years of 
independence. We have had the most disgusting 
spectacle of communalism running rampant in 
one of the finest universities of our country, 
namely the Banaras Hindu University. Its life 
has been distorted and vulgarised. Its cultural 
existence has been degraded, its human 
existence had been somewhat insulted by those 
who preach communalism there. I say that 
nothing has been done. Something has been 
done but much more should have been done. 
Why was it not done? It is because there are 
people in high places who bow to the pressures 
and blandishments of communal forces. They 
are also entrenched in very high positions and 
therefore we do not get very far; otherwise 
cannot we find a Vice-Chancellor for this 
University who has no association with the 
RSS, who is not   a  friend  of Guru  
Golwalkar? 

SHRI SUNDAR SINGH BHANDARI : 
That argument yet goes on in spite of the  
report? 

SHRI BHUPESH GUPTA : I shall pursue 
the argument so long as you do npt take my 
side in this matter. 

SHRI SUNDAR SINGH BHANDARI : 
In spite of the ieport? 

SHRI BHUPESH GUPTA : I am  not 
here to speak on the report. 

SHRI SUNDAR SINGH BHANDARI : 
You have not read it. 

SHRI BHUPESH GUPTA : I need not. I 
know Mr. Joshi without going through the 
report. Do I have to read it ? Would they deny 
that they have an organisation of the RSS in 
the campus? 

SHRI SUNDAR SINGH BHANDARI : 
You were talking of the Vice-Chancellor. You 
have shifted from that. 

THE   VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN)   : They say that you 
have not read the report. 

SHRI BHUPESH GUPTA : I have but 
because I have not made a detailed study of 
the report, hence I did not speak in the earlier 
stage. Third Reading is meant for those who 
arc ignorant about details; otherwise it is 
meaningless. Third Reading is a compendium 
of half knowledge and half ignorance and I 
have a mixture of both these in an abundant 
measure. Therefore I say that communalism 
should be done away with. We cannot change 
the name but certainly Hindu communalism or 
communalism of any sort can be banished from 
the university by the combined efforts of all 
those who stand for secularism and democracy. 

Then you said that I did not read the report. 
Certain parts I did. So I said I have half 
ignorance and half knowledge. This is part of 
the knowledge. This is about expulsion of Mr. 
Sinha, the President of the University Union 
and very adverse remai ks have been made on 
page 51, as you will find. I know the gentle-
man student who had been expelled. 1 regard 
it as an act of vendetta by the University 
authorities and the Vice-Chancellor in 
particular and that was done and you get even 
from the evidence that he was enjoying the 
confidence of the majority of the students, 
which was shown by the voting in the elections 
and even so he was expelled in order to put 
Damodar Singh in his place. Now I appeal to 
the Minister. I understand Dr. Rao is a 
vacillating person these days. 

DR. V. K. R. V. RAO What ? Vacillating? 
This is 100 per cent, igno'ance. 

SHRI BHUPESH GUPTA : I have very 
great regard and affection for him but I am 
told, his friends tell me that of late 
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[Shri Bhupesh Guptal 
he has been vacillating over certain things may 
be under mental strain that he is passing 
through but it is only a passing phase,   I   
hope. 

DR. V. K. R. V. RAO : Not me. 
SHRI BHUPESH GUPTA : I do not I hold   

the  education  portfolio. 
DR. V. K. R. V. RAO : You  might ; hold  it  

some  day. 
SHRI BHUPESH GUPTA : If you are not 

vacillating, then prove it to the world that you 
are not vacillating. Wc arc open to conviction. 
As far as these students are concerned, all 
disciplinary action of that time which was 
taken against Mr. Sinha should be withdrawn. 
One act of non-vacillation you can display 
immediately  is   by  cancelling  them. 

SHRI SUNDAR SINGH BHANDARI : In 
this context it is vacillation. 

SHRI BHUPESH GUPTA : This is one 
example I am giving. Much has been said 
about the academic matters and the students' 
right to participate in politics. 1 do not know 
what these people are talking about. Some old 
men, obsolete creatures, who belong to the 
last century, who should had their places in the 
museum rather than in the body politics of 
our country, begin to talk : Oh, the students 
must not take part in polities'. This is to  suit  
their convenience. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The Education Minister said 
that they can think about politics. 

SHRI BHUPESH GUPTA : I am not 
blaming him because he has been very 
successful by taking part in politics. That is 
why from the academic field he has come to 
the Treasury Benches. I will never blame 
him. He has been a success. 1 give credit to 
him. H was a Vice-Chanccllor one day. 
Another was a Judge and now you see the ex-
Chiof Justice sitting in these Benches here. 1 
hope I shall not see a retired Inspector-
General in these Benches but I want to contest 
the idea that the students must not   take   part   
in   politics. 

It is not only their right but it is their 
bounden duty to take part in politics of our 
country. I would expect that they should take 
part in the correct politics which improve the 
condition of the masses, which give an 
orientation to our cultural and material life, 
which vividly places before the nation the 
aspirations of the 

future, because, after all, we are struggling to 
build the nation. Who are going to remake it? 
Is it the retired official who finds a place in the 
Swatantra Party or the Rajas and Ranis who 
likewise go to the Swatantra Party or the 
superannuated Congress politicians who do not 
know how to vote even as I find many votes are 
invalid ? Who arc to take part in politics ? It is 
the youth, the vigour of the youth that is 
needed to remake the country and certainly the 
students must bring into our political life the 
vigour of the youth, the dynamic thinking, their 
patriotism andtheirhighspi.it of militancy and 
fighting capacities. All these must be brought 
into it. I have been to foreign universities. I 
have seen foreign universities also, the politics 
there. Well, the students there are also 
encouraged to take part in politics. I have seen 
it in the Oxford University. He was a student of 
the Oxford  University,   I   believe. 

PROF. V. K. R. V. RAO : Not of 
Oxford,   of  Cambridge.   I   was   not   a 
student of Oxford. 

SHRI BHUPESH GUPTA : Well, he was in 
the Cambridge University. I wont thee and 
saw. They have got societies with their 
leanings to the Conservative Party or the 
Labour Party or the Communist Party. There 
are all kinds of societies. The Liberal Party is 
there also. They fight against one another. 
They express their points of view. Leaders from 
London go there and address them. In our 
country also the same thing should take place. 
Students must not be discouraged from taking 
part in politics, because it is they who make 
what the nation is to be, and the political 
making of the nation is very very important. 
Therefore I say. Besides, it is their thinking 
and ideas which should influence the older 
generation, not that the older generation alone 
will influence the young generation. The older 
generation also should give way; it should be 
traffic from both sides. Certainly from the old 
they should get their rich knowledge and all 
that, and from the young the older generation 
must imbibe the forward looking modern 
ideas, modern thinking and so on. The 
responses must be from both sides. Mr. Vice-
Chairman, that is why I say it is very very 
important, also because some have disparaging 
remarks to make about student participation in 
politics. I think the lion. Minister should 
realise it and I think he does realise it that if 
the student community does not take 
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part in the politics of the country, this country 
will not be worth living in. After all, in our 
country we have still a lot of illiteracy. It may 
bs that even twenty per cent, and thirty per cent, 
of the people are literate today. Still, only a 
very small section of the ctmm.inity has the 
advantage of education. O.hers cannot enter 
the portals of the universities. In such a 
situation it is essential that those who have the 
advantage of going to universities for higher 
learning take part not only as students but also 
as future architects of modern India. That is 
very very important. 

Mr. Vice-Chairman, finally before I sit 
down 1 must say that this university must not 
be subjected to attacks by policemen and 
others—the campus and other places like that. 
Academic centres must not be subjected to 
attacks by policemen and similar other 
executive authorities. Academic autonomy 
should be there but we should at the same time 
sec that this academic autonomy is exercised in 
a manner which is beneficial to the community, 
particularly to the student community. 

Mr. Vice-Chairman, as we are passing this 
Bill I hope we all would give them all 
encouragement to implement the positive 
aspects of the Bill in a better way but again, 
before I sit down, I should say that two tilings 
are essential. First, you must declare a war in 
the Banaras Hindu University against 
communalism, open or veiled communalism, 
and in this you must seek the co-operation of 
the staff and students and all those who are 
sincerely devoted to fighting communalism and 
stand for the ideals of secularism, and you must 
unite them into a mighty common front in the 
academic world to free our academic system 
and our education from encroachment by 
vicious communal ideas, destructive communal 
ideas. That is alsj very very essential, and I 
think Parliament having passed this law, will 
remain always vigilant and see as to how this 
law is being implemented and administered in 
the Banaras University in the conduct of the 
affairs of the university. I would again appeal 
to all concerned that they should realise their 
responsibility in a matter like this, which is a 
non-party matter, which is a national matter, 
which affects not only today but also tomorrow, 
which affects the generation which is living but 
also tho generation yet unborn. Therefore we 
owe a great responsibility to ourselves, to our 
conscience, to Parliament and to the nation to 
see that the academic world is run in the 
interests of 

the nation free from corrupting ideas of 
communalism or from other reactionary ideas. 

Thank you. 
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THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : Dr. Bhai Mahavir, I would 
request  you to be brief. 

DR. BHAI MAHAVIR : Mr. Vice-
Chairman, Sir, I should have thought that 
third reading was not the stage wheie we 
would be treated to political harangues on 
communalism and secularism but some of our 
friends here perhaps cannot digest their food 
unless they give some sort of manifestation of 
what goes on in their own brains and what 
they try to reflect on others. The hon. speaker 
just before me has been talking what Mr. 
Bhupesh Gupta also has been saying but I 
could justify Mr. Bhupesh Gupta's statement 
of these things because he said that it was 
some sort of an exercise in ignorance which 
he was indulging in but I did not think he 
would resort to 100 pet cent ignorance for the 
purpose of speaking on this Bill. Anyway 1 do 
not want to involve myself in an argument with 
him. Secularism is something and comm-
unalism is something which he has tried to 
give his own meanings to but this is not an 
occasion which is appropriate for the pupose 
and I will resist the temptation of refuting 
much of the things which he has said and 
which appear to me to be devoid of sense. 

I would only wish to draw the attention of 
the hon. Minister to one or two points and I 
hope they will receive his earnest consideration 
irrespective of the fortune which the presert 
Cabinet may be faced with before night fall, 
but hoping that he will continue in his seat and 
in any case whatever assurances are given by a 
Minister his successors also attempt to honour 
them so far as they are assurances in respect of 
policies which they also wish to follow. There 
has been a discussion and Mr. Rajnarain was 
kind enough to refer to me and make an appeal 
that we should not distort facts. I should have 
thought that was an appeal which needed to be 
addressed to himself before he could address it 
to others. Anyway I do not want to go into 
that also; I do not want to drag in names. I 
would only request the hon. Minister to make 
note of one particular fact which I tried to 
impress yesterday. There has been something 
seriously wrong in the affairs of the 
University in the Office of the Registrar, 
There has been misuse of funds; there has been 
misappropriation. The Registrar's Office has 
been accused of suppressing files, delaying 
matters, not following instructions of the 
appropriate authorities, whoever the 
authorities might be. Now, Dr. Joshi is not 
there but   there will be some 

Vice-Chancellor and if that Vice-Chance 
llor dees not get proper co-< peration and 
obedience of the Office and if people 
who have been playing ducks and 
drakes with the funds of tLe University 
continue to have such opportunities, 
whatever Ccuit, whatever Council we 
may nominate, whatever amending Bill 
we may pass, we shall not achieve the 
puiposc of having a flourishing ccntie 
of learning in the form of Banaras Hindu 
University. 1 would icquest therefore the 
hon. Minister to give an assurance here 
if it is not against his polity that whatever 
rot there has been in the Office in the form 
of financial incgularitics, in the foim 
of administrative irregularities, ycu would 
sec that those are rcotcd out so that no 
type of favourititm, no type of wrong 
activity can flourish theie in the new 
Administraticn. 1 have not Iter, able to 
follow Mr. Rajnarain's arguments about 
this matter. 1 said certain things abtut a 
person here who was the Treasurer for a 
pretty long time. The argument that 
Mr. Rajnarain gave was that he was a 
great fighter for freedom in 1942; he said 
he did this and he did that. But my sub 
mission is whatever any person might 
have done in 1942 or in any other phase of 
the struggle for ficedom, that docs not 
give him a licence for indulging in mis 
appropriation or misuse of funds of a 
public body like this. 1 am not interested 
in one person or the other. 1 only say 
that this justi: lould not be given 
when you come across such things which cannot 
be justified. Irrespective of the person 
concerned, we should see that these things are 
rooted out and the University is purified of all 
such ekments. There has been so much talk of 
communalism. There are also forces which want 
to disrupt the academic life and the social 
fabric of this country. If people have got links 
because of which election results arc 
broadcast from the Peking Radio it is not 
something which should be taken as normal 
political activity of Student Unions. I am not 
going into details. I am only requesting that 
the spirit in which this Bill has been brought 
and is being passed now should be maintained. 
The University should be purified of all types 
of wrong practices and wrong things which 
have brought a bad name to the University, and 
1 hope once again we will be able to see that 
the great dream which Malaviyaji had is 
nearing fruition. THE VICE-CHAIRMAN 
(SHRI AKBAR ALI KHAN) : Mr. Rajnarain. 
You have promised that you will finish in three 
minutes. 
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''I will be the first man to be down at the gate,   
if police or military enter". 

Is it parliamentary practice? Is it the duty of 
the Whip to speak to him •  • 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI  KHAN)   :  He  is  attending. 

SHRI OM MEHTA (Jammu and Kashmir) : 
You are addressing the Chair. 

SHRI RAJNARAIN : I am addressing the 
Chair.   It is not like a Whip. 

"University is focus of all revolu-ti onary 
activities. Awaiting order. Finlay-Collector". 
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SHRI M. P. BHARGAVA (Uttar Pradesh) : Mr. Vice-Chairman, Sir, I would like to say one or 

two words. I am happy that within a few minutes the  
 
 
 
 
 
 
 
 
 
 
 
 the shape of an amending Bill. I must join 
those who have said that they are opposed to 
nominated bodies and I also say emphatically 
that, as far as possible, nominated bodies 
should be as shortlived as pjssible. The 
Minister has given an assurance that it will not 
last for more than three years. "Three years" is 
a long po.iod and I would like him to make 
uuVu and see that these bodies do not function 
a minute more than what is absolutely   
necessary. 

Now,    there is    groat    responsibility on 
the Centre and the University Grants 
Comnission as far as financial assistance to the 
Central Universities is concerned. I personally 
feel that the vigilance exercised  by  both  the  
Education  Ministry and the  University Grants  
Commission over the Central Universities has 
not been as stringent as it should have been and 
if it had been so probably many of the financial 
trregularitfes which have ari: vn today would 
not have been there.   Now, Banaras is a 
national    university and it should be the effort 
of everybody to see that it runs smoothly and its 
national character is maintained, but I must say 
that the malady from which the Banaras Hindu 
University suffers is deeper than what is sought 
to be remedied by the amending Bill and, 
therefore, I must request the hon. Minister to 
find out what exactly is the malady from which 
it is    suffering. Ways and means must be 
found to remaiy the  maladies   before  the  
comprehensive Bill promised  by  the  hon.   
Minister  is brought forward.     I am referring 
to the financial irregularities which   have been 
brought to the notice of the University Grants 
Commission, the Education Ministry, the 
Gajendragadkar Committee and several other 
commissions from time to time.   I am sorry to 
say that none  has paid attention to these 
financial irregularities   which   have   been   
pointed   out. I do not blame the 
Gajendragadkar Committee, because it was not 
a part of the terms of reference as far as that 
Committee was concerned, but I do blame the 
University Grants Commission for not seriously 
considering the 137-page memorandum 

submitted to the University Grants Commission about a year back detailing the financial 
irregularities.   I would like to know from the Minister and the University Grants Commission as 
to what has   been   done   to   that   memorandum detailing the financial irregularities.   The 
University  is  suffering  from  a  disease which has to be remedied and the symptoms appear on 
the body politic of the 

 
. Minister will get what he wanted 


